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MR. CHAIRMAN: I am afraid lor paucity
of time I may not be able to press for that.
The House would forego the non-official
business on Friday, and then we definitely

adjourn on Saturday.
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SHRI M. C. CHAGLA: Before Mr.
Rajnarain speaks, I have another suggestion
to make. Do away with the non-offi:ial
business on Frida-f and cut down the lunch
interval to half an hour. At present we are
having it for one hour. If we cut down the
lunch interval to half an hour only .

SHRI LOKANATH MISRA: It would not
serve any purpose.

MR. CHAIRMAN: The House, it seems, is
not ready to give up its lunch. This House is
accustomed to lunch while the people
elsewhere are not accustomed to lunch. Our
House seems to be accustomed to lunch.

SHRI M. C. CHAGLA: May I suggest half
an hour?
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AN HON. MEMBER: What is the
{ecizion?
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MR. CHAIRMAN: The final decision is
that on Friday we shall have no non-official
business; we will carry oa the official
business and we finish on Saturday.

SHRI M. C. CHAGLA: And lunch interval
for half an hour.

MR. CHAIRMAN: No, no.

SHRI M. C. CHAGLA: One hour.

MR. CHAIRMAN: I would leave that to be
decided from day to day.

SHRI A. D. MANI: May T suggest that if
necessary the House may adjourn at 5-30
P.M. instead of at 5 P.M.?

MR. CHAIRMAN: I think at thi* moment
the only pucca decision we can take is that the
non-official business on Friday will not be
there; we shall have official business, and
then we adjourn on Saturday. Rest of the
accommodations can be made during the
course of the day, each day.

THE APPROPRIATION (No. 4) BILL
1966—contd.

SHRI LOKANATH MISRA (Orissa). Mr.
Chairman, Sir, before dealing with the
Appropriation Bills, I would mention that Mr.
Bhagat, in the course of a personal
explanation the day before yesterday, said
that he had nothing to do with Mr. Patnaik's
In-cometax affairs, that he did not instruct.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI B. R.
BHAGAT): He is misquoting. That sentence
is not there. 1 do not know how this subject
comes in here. Secondly, he is referring to
my personal explanation and is misquoting it.
This is not relevant



3839 Appropriation (No. 4)

Bill, 1966

MR. CHAIRMAN: You cannot come to
that after he has made a statement.

SHRI LOKANATH MISRA: He made a
personal explanation and I was not allowed
time to reply to it. I have also something to
say.

MR. CHAIRMAN: No. The explanation
has been given.

SHRI LOKANATH MISRA: I am not
referring to that. I will only say that as a
Minister he had nothing else to say but to
contradict whatever 1 had said. I never
expected him to admit it.

MR. CHAIRMAN: That is your view of it.
SHRI LOKANATH MISRA: Therefore, it

was not surprising to me when he
contradicted the statement I had made. I had
my information.

MR. CHAIRMAN: You want to

communicate the fact that you were not
surprised. There are many things on which
you are surprised and others on which you are
not.

SHRI LOKANATH MISRA: Coming to
the Appropriation Bills, I would like to say a
few words about foreign exchange. As you
know our country has almost become
bankrupt so far as foreign exchange is
concerned. Each Ministry is trying its best to
save as much foreign exchange as possible.
The Prime Minister has been giving a lot of
emphasis on saving foreign exchange
wherever it is possible. I have come across a
case where the Finance Ministry has been
very lavish in its sanction of foreign exchange
to the Government of Orissa. It is a case of
purchase of tractors costing Rs. 3-5 crores
when each rupee in foreign exchange is
precious now. We cannot even go in for the
purchase of food for which many people are
dying in the country. There has been a lavish
sanction of foreign exchange to the tune of
Rs. 3.5 crores for the purchase of tractors, not
for agricultural purposes but for transporting
mineral ores from Daitari mine to Paradeep
Port.
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SHRI P. C. MITRA (Bihar): Is it tractor or
trailer?

SHRI LOKANATH MISRA: Tractors
which are available in India. Ashok Leyland
is producing tractors heavier than the one that
is being brought from Japan. The present
order has been placed on a firm in Japan,
from Mitsubishi .

SHRI MULKA GOVINDA REDDY
(Mysore): Through whose good offices?

SHRI LOKANATH MISRA: Must be
through the good offices of one who goes
many times outside and a good deal of
commission would be obtained. That is the
purpose why the orders have ,ot been placed
on an Indian firm but has gone to a foreigner.
We have here good tractors being manu-
factured by Ashok Leyland and they are
prepared to supply the material within six
months. All these have been overlooked.
There was no tender called which is the worst
part of it. It is all on negotiation basis.
Nobody knows what is the price of each trac-
tor. We are told that it would be almost a lakh
of rupees for each.

SHRI B. C. PATTANAYAK (Orissa):
Have you any knowledge about the particular
Indian firm?

SHRI LOKANATH MISRA: I have the
papers here.

SHRI B. C. PATTANAYAK: Which is the
firm?

SHRI LOKANATH MISRA: Ashok
Leyland. I do not know whether...

SHRI B. C. PATTANAYAK: Then he
must know everything.

SHRI LOKANATH MISRA: I do not
know if the hon. Member has been appointed
in the Finance Ministry. I am asking from the
Finance Minister and I know that the Finance
Ministry is in possession of these materials
and nobody else.

SHRI B. C. PATTANAYAK: You must
know ...
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SHRI LOKANATH M.SRA: I want the
Finance Minister tu repiy.

MR. CHAIRMAN: Members wiU please
noie that tiiir- i-> very little time and if
Literrup”un;, aie left out, it will be better
because I WiL not be able to allow more than
fifteen minutes to any speaker.

SHRI LOKANATH MISRA: I want to
know lrom the Finance M.nister himself why
Rs. 35 crores of foreign exchange was
sanctioned in favour oi the Orissa
Government for the supply of these tractors
when tractors are indigenously ava'labie, v
hen they are manufactured in India ,nd do
they not want to boost up the Indian manu-
facture? Why did they sanction foreign
exchange fcr s'me individual's gain? 1 had
submitted yesterday that
1 would Ike the Fool Minister and
the Home Minister t~> be present here
because I have a soecific po'nt which
has already been brought to the notice
of the Focd Minister. I want to raise
that question in the House. I do not.
find the Food Minister aid ‘n his
absence I shall have to deal with it.

MR. CHAIRMAN: Have you told me?

SHRI LOKANATH MISRA: I had written
a letter. Now food has become so scaice in the
country because of lack of production but
whatever is there we need it to be distributed
evenly and we have to see that nothing is
wasted. I will give a specific instance how the
millers in Orissa are taking advantage of the
Supply Minister's negligence and leniency
and hence a lot of rice is wasted, may be it is
smuggled to Calcutta through the connivance
of some authorities there. The facts are these.
From Balasore district alone through
Government investment the procurement is of
150,000 tonnes every year and from the other
districts of Orissa the procurement is 50,000
tonnes of paddy. The entire procurement of
paddy is
2 lakh tonnes ,nd is done through the
investment of Government money and
the mill-own*r has ,ot to pay his per-
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sonal money for it. This is given to the millers
for milling and the normal recovery in paddy
in Balasore is 71 per cent. From 100 tonnes
they are expected to recover 71 tonnes,
milling charges being paid separately.

SHRI B. C. PATTANAYAK: la It boiled or
raw?

SHRI LOKANATH MISRA: Both. He
seems to be taking the brief of the Orissa
Government.

SHRI P. K. KUMARAN (Andhra
Pradesh): Perhaps he is in full knowledge of
the facts.

SHRI LOKANATH MISRA: Maybe h- is
one of the beneficiaries. (Interruptions.)

MR. CHA:RMAN: Please let him proceed.

SHRI LOKANATH MISRA: Even a
conservative estimate will be that it can never
be less than 67 per cent, and the Food
Minister would have vouchsafed tor this if he
were in the House. The Orissa Government
was recovering only 63 per cent. But after a
lot of insistance from the authorities—and I
will not mention who those authorities were,
they were authorities h gher than the State
Minister—it was raised by just 1 per cent,
which means 64 per cent. Now there is a
margin of 3 per cent only. But this 3 per cent
gives Rs. 30 per maund and at that rate it
comes to as much as Rs. 48 lakhs annually
which is now taken away by the rrtillowners.
No Minister with the normal standard of intel-
ligence would have allowed this without
having a hand in it. This entire money is being
shared by the mill-owners of Orissa and the
State Minister. This has come to the
knowledge of the Food Minister here and I
hope it has also come to the notice of the
highest authority in the Government of India.
I know that is the position. I want this to eome
to an end immediately. This must come to an
end because when people in Bihar and in
Uttar Pradesh are starving for fo64
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these people should not be allowed to
take a poction, smuggle away a por-
tion of the paddy given to them by (he
Government for miiling at the ex-
pense of the general puble, I would
expecl a reply to this from the Food

Minister and I hope he will make a !

statement on this point.

Next I come to the discrepancies in
the Home Ministry. The hon, Minister
would have seen the Sixtieth Report
of the Public Accounts Committee. 1
hopz you have also seen it, Sir. The
fact iz that there are certain very
adverse comments in it against the
Kalinga Airlines. One of the com-
ments of the Public Accounts Com-
mi‘tee which vou will find in para 2.
47, on page 14 is this:

“The Commi‘tee are surrrised
that the Kathiu Comm’ttee Report
which had menticn2d about the ‘in-
eomn'ete test fight repors’, *honan--
ing of instructirrs more in the
breach than in the obzervanes’ both
b+ the pilots and eagineers. non-
maintenanca of stores to the ‘no--
mally arcentsq aviotion s'andar’s’:
Ik of vigi'lan-e on the part of
comnanv's mangement over the
flving  art'vities of the pile’s in
their_emnlov': enbmis='on of irear-
reect Ifmd manife-ts with foreed sig-
natiures, efe, hod miged Govern-
ment's notice gt tha tima of awnard-
in= enntract tn tha Cemnanv in 1960,
and at its subsequent renewals.”

This is 2 e~mpan+ whi~h is dea'ing i
frovd, Tt has de~t with far~erv, Al
this i3 mentioned in the Puhblic Ac-
enunts  Commitles’s Renort. Put all
th~ eamn this comnany hos pot the
renewal for the seeond time, 1 know
who the npronrietar of this enmpany is,
Unfartunataly enaneh he enmes from
Orisea. He had to earry  fonderaing
for mneorle who were war-stricken,
people who were earthauake stricken.
Thnee starving meaple had to he fed.
But hers in this Report mention is alse
made that all the foodstuff was not
carried to the people for whom it was
intended to he earried, There were re-
ports in the press and there were also
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statemtnts by Members of the ruling
party in their Parliamenttary par.y
meetings, that much of the foodstuff
had gone uaderground, had been
smuggled into Pakistan or 10 some
market in Wes! Bengal for blask mar-
%ceting. This company has dealt in all
irregulariiies and al illegalities that
are possible, The only d'flerenze bet-
weea Dr. Teja and the proprietor of
this company is that Dr. Teja had
swndled the Government oaly of
money. But this gentleman. g w

AN HON. MEMBER: Gentlaman?

SHRI LOKANATH MISRA: This
adventurist of Orissa has evaded
taxes. He is ambi.ious and has awind-
led the Government of crores of
rupees, through his airlines, through
tax evasions and through may gther
means. I would like that the Home
Ministry should immediately dis-onii-
nue this particalar contract. In view
of the Public Accounts Commiitee's
Report this contract must come Lo an
end immediately,

MR. CHAIRMAN: [Your time is
up.

SHRI LOKANATH MISRA: I will
takt only another two or three
minutes, Sir. They have also suggest-
ed an enquiry committ-e, I would
lI'ke to know frem the Goverrment if
that enquiry ccmmittee is g0 ng to be
set up and when it is goinz to be set
up. Since this is a suggestion cr a
recommendation from the Pu“lic Ac-
counts Cemmittee T hope there will be
no hesitation on the part of the Gov-
ernment to ‘mmediately set un the
enquiry committee. In the other case
relating to Mr. Bhoothalineam. the
Government immediately cet up the
committee, That was a case involving
an officer. This present case involves
one of the adventurists of the Cong-
ress party in Orissa and it would be
definitely g test case to show whether
the Government wants tn erradicate
corruption or not. even if it involves
one of its party members,

AN HON. MEMBER: Leader.
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SHKI LOKANATH MISRA: I am told he
is a leader and he is in charge of the elections
for Congress in Orissa. Sir, this is the sort of
persons who are placed in charge of the
elections in Orissa. That is the pity and that is
our misfortune. We have to put up with that
man who is a smuggler, who is a tax evader
and one who is a swindler. Naturally I would
like the Government to immediately announce
that the committee of enquiry has already
been set up. In that case I shall be only too
thankful to the Government because then I
would be certain that they are doing their best
to eradicate corruption.

DR. SHRIMATI PHULRENU GUHA (West
Bengal): Mr. Chaiiman, Sir, I rise to support
the Appropriation Bills, 1966. While I fully
support the Bdls, I would like to place a lew
suggestions of mine before the Government. It
is a pity that whenever there is any need for
curtailment in the Budget or in the
expenditure, Education and Social Welfare are
the" casualties. The amounts spent on
Education and Social Welfare are very low
and they form a small percentage of the total
revenues and naturally the money spent on
Education and Social Welfare is too
inadequate. Investment in Education and
Social Welfare is the greatest and most
valuable investment because that is investment
on human beings and on human personality.
We all know that Education has never enjoyed
that priority which it should have in the
process of nation building. According to me it
should have the same degree of high priority
as food production and population control.

It has ben argued that Education is a State
subject. But I submit that the Central
Government has its own responsibility for
providing free and compulsory education to
children in the age group 6 to 14. This is a
constitutional directive and therefore it is
incumbent on the Central Government to see
that this constitutional directive is given effect
to. I should like to remind the Central
Government that
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the Central Government is primarily
responsible for formulating a national poLcy
and programme tor education for the country.
Not only should the Centre formulate that
national programme but it is the duty of the
Centre to see that the programme is
implemented

I feel that in the case of primary school
children free mid-day meals, free books and
even free clothing should be provided to the
poor and deserving children. In this
connection I would like to say that if one goes
out into the villages, he will very often see
that the children cannot come to the primary
schools because they do not have even proper
clothing, not to speak of books. Even in a city
like Calcutta if you take the average primary
school child you can see that the child goes to
the school without proper meals and
clothing.

Next I should like to submit that teachers'
salaries should be increased with the rise in
the cost of living. Teachers are the builders of
the nation and we always tell them that they
should make sacrifices. But in other fields we
do not" find that kind of sacrifice and as such
I feel teachers should have at least the
,,m'nimum basic amenities of life. I do not say
you should give them plenty. But at least the
minimum amenities of life should be given to
them if we really want them to spend their
time and energy for the children and they
should inspire their students.

We have discussed about students' unrest in
this House, so I am not going into that sobject
now. I feel that this students' unrest is part of
the general unrest in the country, in this
connection I am glad to say that Mr. Chagla,
when he was the Education Minister, said in
one of the meetings that he also felt that the
Vice-Chancellors should bs appointed on
grounds of merit and not on political grounds.
Sir, I had spoken in this House about two
years ago that if we want that our students
should be inspired by the education they get,
we must look into
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thid question oi appointment of our Vice-
Chanceiiois. xne Vice-Gaancti.-lors should
not only be good administrators but they
should also know how to deal with tiie
students. And I feel that it is not always
logical to say that any good administrator
can deal with the students also. A different
type of psychology, a different type  of
men-

/, a different type of training is
needed to deal with the students. So I
would appeal to the Education Minister
through you, Sir, that in
e all appointments of Vice-;ellors should
be made on merits, merit in the sense that
they can deal with the students. For the
administrative part, surely he must have
some knowledge of administration but
there will be a Registrar and the ad-
ministration could be left to the Registrar
while dealing with the students will be the
job of the Vice-Chancellor. Unless the
Vice-Chancellors can inspire the students
we cannot expect the students to be
inspired.

I would like to draw your attention to our
procedure of administration. Our system of
administration is so time-consuming that
even a small thing takes a lot of time. It
seems to me that time has no value to us. A
rile goes from one table to another, from one
corner to another corner and even a small
thing takes a lot of time. I do not know how
much money it costs if you calculate the time
spent by the officers, clerks, peons and
others. Unless and until we get rid of this
outlook I think there is no chance of our
doing anything in correct time. We have
good plans but everywhere we find that our
plans are not executed in time. That means
we do not get proper returns and because of
that we are landed in the position in which
we find ourselves today. I would also like to
say here that the system of administration is
such that j it gives a feeling that everybody is
dishonest because they start from a small
thing and go on checking, rechecking,
rechecking and so on. But, Sir, with a little
knowledge we can see that our people are
not dishonest. I feel that if a proper atmos-!

[3 DEC. 1G66)

Appropriation dVo. 5) 3848

Bill, 1966

, ..ere of work is given to the people
X am sure our pu”ue wai +.iwve second to
none in tne wona.

Sir, in this connection I would like to say
that I oiten wonder at tne system of payment
of dearness allowance. 1 Know many of the
people may not agree with me but I strongly
feel that the D.A. should be paid in a different
way. The D.A. is paid to meet the rise in the
cost of living but what do we find? We find
that the lowest paid man gets the lowest
amount ol D.A. while the highest paid man
gets the highest D.A. I have never found any
logic in this and I do not think I will ever find
any logic in it. I would request the
Government through you, Sir, to look into
thi3 because there js no meaning in giving Rs.
5 as D.A. to a man who gets a pay of Rs. 90
and Rs. 200 as D.A. to one who is getting a
pay of Rs. 2,000.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): Then in kind also.

DR. SHRIMATI PHULRENU
GUHA: I am not talking f the benefits in
kind; I am only talking of the cash D.A. here.

On the food front i would like to say that
the Government should not look to the
interests of the producer only but should look
to the interests o'f the consumer also. I would
like the Government to consider whether a
subsidy system of food can be introduced in
our country. I feel that is the only way we can
safeguard both the producer's and the
consumer's interests. I know it is a very
complicated system and it might take time for
the Government to work it out but I think the
time has come when the Government should
take it up. The system of subsidy should be
there either with the producer or with the
consumer. It is no use giving a few rupees as
D.A. when the prices of the basic foodstuffs
are going up and up. Here I may add that in
thf> last war Ensfland could feed ail her
people with this system of food subsidy. Our
Government can look into it and work out a
formula.
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[Dr. Shrimati Phulrenu Guha.]

Sir, I wowd humbly say that it is
no use saying that our gosal is socia-
listic society, We must try to reach
that goa] within g minimum per.od of
time. And to reach that objective it
is hizh time that  the Government
came ferward to bring about a reduc-
tion in the disparily between the top-
most paid person and the least paid
person, if not jn every sphere, at least
in the Government sphere. 1 know
there is a certain amount of protection
for the industrial labour but there is
no protec'ion for the agricultural
labour. We want that production of
foodgrains should go up but we do not
give any guarantee to our agricultural
labour. We do not g've implements or
g"eds as help to our agricultural
labourers.

I would also like to say that the
Government  ghould come forward
with a Bill about the Privy Purse, I
know there is a constitutional obliga-
tion but T also know that it is not fair
to go on giving Privy Purse generation
after reneraton. T feel very strongly
that something should be done. There
ghou'd be a gradual curtailment and
we should finish with this system of
Privy Purse.

SHRI B. K. P. SINHA (Bihar):
What about the properties of others?

DR. SHRIMAT] PHULRENU
GUHA: Sir, mvy last point is this. We
talk about austerity, But we see the
number of telephone calls made by
different people. 1 gm sorrv to say
this but I have seen people for coming
from Dum Dum to Palam they put
through o trunk call {o gend the ecar.
This is the way we practise austerity.
I would like the Government to look
into these matters, There should be
some maximum preseribed for tele-
phone bills gnd for DA, and T.A. also,
The numhbher of meetings should be
enrtailed. | would also request the
Government {o see that if the Govern-
ment gives any party that should be a
ron-cerenl party, The Government
shonld set the axample in this regard
except, of eourse, when thav give
marties {o forelgn disnitaries.
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I would also like to refer to the
Publications Department; there is so much
wastage of money there. I think they should
revise their programme. Many of these
pamphle's in English, I think, do not help
anybody; pamphlets like 'How to dispose of
Waste' 'How to donate blood' 'How to save
Drinking Water' and so on. If th?se are in
regional Inn?uag»s I can understand, it is all
mht but the people who know English
normally do not go in for these pamphlets.

With these words, I thank you, Sir.

sy TromTame (TR IR ) L AW,
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gOTT Tt AT FT F aEr
(i ggar ot faane  wfel afvaz § a
% foro 1€ arer o A g w7 afz fauma
Faafft afee o % sng at ower g ar
CCEENEALEE (Rt B DR TE 4
f st o7 & gfas g &1 9o § J9
g 3 ma & ufus fefeam @17 & »FlY
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"After  Chinese aggression  did
Commerrp Ministry grant import licence
for Defence production for one crore rupees
nylon fibre to another import export
company and Commonwealth Synthetics
Ludhiana Question M
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"Was  Textile Commissioner later
instructed distribute uniformly actual users
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87 & wE g AT |
fr w1 fafasdy &1 97 @ 7w
g O e g1 ogwtdl gEm AN
gaTe ot ot afem gr st oardl T
TFEIT &1 @Cg WA W 4 AW 1

qfear Faga drze g |
o AT WA § |

“After Pakistani aggressimn Indian

Woo en Mills Federation on behalf

Govt. of India allowed special
licence import two crores.”

qifeearEY gaer & 1% sfeaw adqq
faes Setvm & W AT AT AV o
a1 FUT TIT &7 WU T ATZAT
e faar )

“Why this quantity still lying
unused ., ., ."

ag garr 9w g fF gy S mrAe
oTaT g2 W 67 sEaETe § agf wiar,
Lasedl o
“ . . . because Commerce Minis-
try, Defence Minisiry, Tex'ile
Commissioner unable agree equit-

able distribution actual wusers in
absence defence need.”

W GTAT & FTH F I WA wA
T ok & A orEwe gew # fe
faer Y farrert faera fozarr o @ avarw
# g fafadt wie feda fafast
oI ZqgzTEd FHWT qET § waag
2 7€ 0w fawmfarg ov 780 o @ @,
zafaw 41 F40T 599 F7T GIH UG aF
famras Ham guaer § | fagr mga =
w, & s =g § fF ag aEge e
& ar 9z FEgT wwET § |

o S T Wav ¥

“Confidentially collusion in Coms=

merce Subramanium source very
reliable.”
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aza & foamfas @ & ag -
#rdr 2 % ®raq qarag § §é 97 4-
Wy ATEA §, WO S S g b d
AAE

SHRI ABDUL GHANI (Haryana):

V. Subramanium.

st TIRAEW : FE gETar feeay
FFz40 &, = Al | AETE 1 94,
A, ATH A1 9F FA79 § 0F fmqz
fe=a 21 &1 431 aFAl, @iy &1 99 a9
AT AT AR AN fF ag =mamT Aew 2
gz afg az 29T AT Er AT TT HET A
2% war At wifed whe w77 sy
HI9E CHG T F AT FAT 98
HHT AW &I ZFATEC 3 HT 0T AT
Hrfz | T AT, FANT FIT T
FT, 31 &1 F7 A7 F902 BT FT WA
THATE A I TE W IH I H qIT 7,
sy, for aw Sy wa w1 fam e
Ry SWAT AMIE, AT F 0T RIT TF 0A
Z1, 7 ufeaa & a9 21, 7 <29 #1 v
g1 Ot | awfaT &9 & qispe 21 97 9
anfaa ®1 9 =31 g1, 37 wew 0o Arg
FEEHTEFNT SR T 49 i q4E
FAr qq WA ERCIE RSt
AT AA IAAT AT T FT 5T Z107
& qaaar z {5, S, w7 9% 28 a9
& w75 sfawrs &7 i

st sEwz awr (Fer) cwriaeh

o7 TrRTEEAN ¢ AT, §owrs
2T GIAM AT AT A TIA AZ 7,
Y wat ¥ 3T Tty S e oA
HEN FIA &, 7W AAT 9 3 g
Wi AEAET guTT AE ITART T T
¥ & m a8t m iaw amy w1 4T 3,
wfd &1 wosgy 2, A7 AT S o 0w
vy gal qag faa, sme, § 3697
9% T F

[RAJYA SABHA]

Appropriation
BUI

(No. 5)
1966

“qET AT I AT AT § A7 A
Tt fam @ W oaw gaTT S
ATgATE 39 A3 fa<m 77, e
A1 AT FA T @7 sifEw 1 £y v
et =rfzr | gaew fiw oA W
WIATT § AT FAFI FAIT A1 T A
ave afz gare 4§ w9 AT I T
qIIWA 1A TE | § ANAAT Z FATL
qer 1 wFA A & faa apdr #7198
F1F FIET & W7 F 37 foal & v ¥
HTZAT E T FHT FHT 54 I & W T
i & fF uF AT 97 99T Wed ara
gt & wafad ag 91 38 97 | 99
AT FEAT FEAT 2 FE AL, AT /A
T GATF qAGGT Al A & fay
ST TR, RTAT & G i FERIR
TFF70 % ag AR qTE FAT )
FTLAAAT T ATF T 0T IV F97 (%
qg I AT AE A9 | T2 TF
ardt S i (e fmar fa s aly Sifas
& faq ot 37 wEar ) ¥iv gafay
7 qa17 724 2, 7av fagaa £ g e
FAr vzar & s st 1§ dasae
AET AT 26 AT T F05 3A%F T
2 f% wrew 7 =9 7, 7w AW ATEE A
0T 41, 7% F1 TavE T 91T AEF
#1 wrgl | fawr gw s W ¢ o4
AT §, WL A 2457 A1 @9 I AeF
&7 TF o, a1 A F foan I £
oA # Ay & w1 I 41 777 g {5 nn
and frgarnaz afm aa 2avaaa ?
Ty A7 w7 w2 faEr 9 1806 § 9K
(001 F 1 WZ H HM@AT SET Fr A
AT AT & 9v 17 w1 S 6 4970 s
W21 i v qF7q fadr w5 2 deg7 ar
a1 & fagr ar

ot wamafa : Amw Fifsm, § iy
§ ZIFAT A5 ATZAT 41 ATHT AZ AT Wy
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T g e dw &) 7 aT

{7 &, wdt &, worT wefirgr faw ¢
qATH FF FEar T

s TwARE 2 A W
witfirooe faer 97 ag @ &1 A2
T@l & a1 amt 27 wnfanmw e g
ar oF wrar &1 Faw sma ar faad
frarm & aa% fad s w6 Fqz %t
" .

st warafa ¢ A A fawrdi aw
T3 417 @ &, W9 e 9T 9 G
&

St TAACAN : gAEAT AG 3,
gzar ...

oft ol ¢ wrIET maTer Ay
Afery, war a7 fowz arsr £

& AN : ag  (Favr
T F ATTG 9T GEAT g, AT HIT
93 A0 | IO FAIT AT TS EL AT |
ar & wg @ ar f& Tidv S & FEgear
9 H{IAT A =TT, fRT dF FEIar
q AT FEAT 97 ag wE geEr fasr
& | Y ST A war g @ faer 2,
garer gag @ fust 2, gwwr 752 AW
HIT A S T gEET 7o awar foa
aret st 7 fafesT &1 & 99 Ty
frarg¢frdsafifrmaama g fs
wara Jawt & o 92 faadt & § awrr
%Y fafa & 7 s fasit fafa 780 2
WA § AT AT JOAT ATEAT 7, A7
@t WA @7 4% gu ¥ saw feaar 6
foet g% & 7 73 gavar & f sl
gfawr @il ot 37 797 720 97 fagqm
g1 wEardl § gwa gam mr 2 fw
g w7 ¢ & gna s wa aragor
T grar #1997 T fay g1 owd
HIAA TG A1 SRS 1 faar a7 a7
g faar ar &8
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[t wrwae wat @ v fa? |

ot TEAEAY ¢ & gE qaTt

bt - TS e W
' - o o

Tt wwaR W @@ AET, TE,
Ty FATEA | |

Sk gy Y ,,;_lkjr.!_“g

ot 2las Noga ek ayalyge
e o 8 S e el
Sy ke g2 gl e s
iy oS ._o_}’ Rl

e u'.:'x’.) o A}.",'L %y Lei Uye wy4z,

P _\e'

LSy K axia K4 ga gyl Wbl
- L Ll
dn.,'ul’ ‘-)J.'l - ,Ll S > L’l.x;r !,J-:'

li} LJ..F J’iL N 14 ’-.J L‘.I,

1 S L o =.1LJ s .;Ju-*;“ P
P oan e &A% 8l
- A

st sy fizad (sweowim) ¢
@19 T 8T E1 41 E1¢ %7 1< g1 a1 Javara
g1 ag dfsa off & a9v 93¢ A% oF gny
% g7 ANl 9 qF4aT 97 | UF gh
arz ol A% TSz FIE FAT 471 98
9Ty i grfas g1 sar gr 797 are .y
ZAY T T /AT 47 W7 A OF TR
a% TET AT 91 fee @arq | = snar
ar | gfzTmr it S & gre - iy
off % wraweE ¥ AT ¥ A WA 7§ 9
T H AW GO F |

#[ 1 Hindi transliteration.-
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ST " aar gy wie waY
(sitaelt gfamr wiwt): # qrod faaea
AT T & W€ a9 gu, wA aria
et ars 8, afeq f ur 5 9@ sefaar
T OF &8 W gre wa faan av 41T g s«
aug fead a5 #1 & fagy v

St CAAITAN : TH 97 AT Gz
RNamag ) HF ¢, wA I G |

st SAWE amit ¢ 3% 2, IEUE
a'IH;TEI.’q

off TR qA Fd0 @it @
f& erady gfe v amidy s & oF ao 0
gF1o &7 fzar) g=wr @1 e a
q4q F1 H 97 § &7 1, 5 sy ard
& waae g7 fagar o famfaar &
qT g% Wz 7 fae &, Iar &4y gar 7

SHRI B. K. P. S NHA: Sir. this is a
supplementary Appropriation Bill. There are
certain rulings, not one but a series of rulings
both in the Central Assembly, the Provisional
Parliament and the Lok Sabha that when a sup-
plementary Appropriation Bii; is being
discussed or debated only matters that form a
part of the particular grants included there or
matters that have arisen after the original Ap-
propriation Bill was passed could be raised.
Something that happened 15 years back or 20
years bac* *hen a child was born or when a
child was initiated in some religion, alt sorts of
things cannot be brought in a discussion of a
supplementary Appropriation Bill. Therefore,
the hon. Member, though he has got a right of
full clarification, within the above limits, he
cannot raise such issues. It is not pertinent to
raise such issues when we are discussing a
supplementary Appropriation Bill.

MR. CHAIRMAN: I seem to agree with
you. As a matter of fact I pointed that out.

[RAJYA SABHA]
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SHRI BHUPESH GUPTA (West Bengal):
Not particular cas? What he is saying is
strange. When Appropriation Bills come up
for discussion in this House, we can broadly
cover pol'ries also, and the proceedings are
there; the fourteen years' p o'eedingj wi 1 tell
you. I am not dealing with par icular things 'at
all. T hive not indicated any case whatsoever.
But if jxm think in terms of rules, do not try to
fodify the rules in this manner. That is what I
say. Do not try to modify them. Somethmg he
said; the hon. Prime Minis er has repudiated
it, the matter ends there.

MR. CHAIRMAN: I quite understand whit
you are saying. Irat is all r'ght. He slid
something, the Prime Minister replied. But
there is ?'-'ch a thing as relevancy. We are
speaking on the Appropriation Bill. Therefore,
please keep your remarks confined to the
Appropriation Bill. That is what as a matter of
fact I poinded out before and I would point
out now.

nle gve g 1 JiMaas 2

Uy s e
MW oger o el d g Sl e
e g Pl 3 an g anly

Fiy U'-i' Liala

st v ot SadA wER,
# o wet =g g 5 s oY
q qrzez F SIEFC nfaE 9T @Y 9
TF 4., ]

ot wamta 3 @ a9 s @
PLP Y I ﬁ f3an o)

o2 aake ol ¥ gue ple

st wegm o ¢ w@ifs S
1 aral ¥ AR A HAT WHHL §
q8 WA T W 1]

t[ ] Hindi transliteration.
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ot awmfa @ wF WY T AW
fgnge fa av ¥& FfEr | Ao
w19 a fww mar ) #few & &=
faqz #Ae g

=t TwATCEYW : wF AT A1 A
fame ?

ot swmafer : ol WOET AFF L
AT |

St TroATeE o AF are, S
2 a1 4% 93 |

st wwwfa : ot i fae e
g F AZ F AT ZATE

=t TOAATORW ¢ ATTHT  HTAT ET
A1 A& A1 |

ot awmafa @ AE, qG AT @ AT
A ooz are a7 &)

Y TWATAY : g A4 9T A
AT /AT AT |

st gamfa : TEF SEr S o
AITHFT AFT AT AT |

Y THAACEAN ¢ HAr FE AAL
AL, HL WG AT FHF AT A |
T 797 a9 (I T FH FAA Kl
HTIT @7 | .

AT, § FO AT T @E | TR
ZATC ATA FT OTE AL | HATHAET
W | WA FVE ATEHT FI HAA & TR
F1 7€ ®T qg1 AR AFEqT, =T,
o9l TET AT 2 | AEE GO §1
# wvaed g, WA g, A g Wi f
% %1 == g g g fw faeer o
s F@ W1 auifoee faw 07 #= A
AT AR 2 |
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oft wwfesre s g Ty
wfe Zm #fifem )

ot TrwAreEw oo #, 9fF gwre
formr ot amee § gard wwew § fag
Td F 11 AT B A vy & far

=it awfa @ 79 WY AW
famr 9% v smew )

fY THATCAW ;. FATT FZAT FTgaAr
g o oz orfast &7 & s § o @
fF 5t guTe wEwtAE Jar 8 I9Er o
w2 faa, 7 aawfaw fafa et wnfeg,
Fa%1 At fafa 780 | a2 oF arfesdt
FT HATH & | AW, A9 T TR qq
74 & wrgwTe #1 uw Gar W1 gw 9 aw
FTA Z AFA § AACH AW T IamEA ¥
1, Jafs geafafqaw § gomew §
FHI, AT F ITAGEA A FHI, ATgE09,
FETF & IWEA | FH, qepafor gfie
& IErET ¥ FHI, AT F gemaA §
&1, Z4F T IEA § FAI, FAL F
FeqEA § T, W gaerfa F emEa
¥ FUTIWTL 1965917 1966 7 &
HEM1 ¥ 9ZA 29, M1 § FAAT A1 A0
ar 1965 ¥ AT 8 Tl 7T *T FEAL
AT agt 1966 737 2 "2 FEal @ 45 L
syAT Tfrr ardr o 3T froag
ATHIT ATAF 2 41 ATAAF & 7 AT
U FTAH F T F AT F4r 2, TH
T 8, e AN E 47 E, AT A4,
FFEO T4 2, wawd @dr g, avnd
41 £ 7 fegom wow @2 &1 W
HIT §F 992 7 ATAT 2 71 AT F7
w21 e & qear s g fa g
qETE I AT & R 3ew |d w1
# fam dar fas 7

A, § 39 #97 9rg qEEr &
T T F9 A Fwg, Afwer fovar ¥
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[=r 7T |

AT F AT FF AL ATTAT HAL AT T
ST | F AT |qEar § Wi we
waarl | ARG 9w gem fE a7
HAT St 1 gfas Fr o o= § s
ar az qfas #1 o7z wafw w7 4 T
2 T A WA AT IR 7 FA
FAET ARA £ 7 WU T HAT AN
Sfee sraear &1 aw W F fqo o=@
AV F FWA AW qR_A 2 7w
qfem # see faEiE & w@r g A
AW ATATT FY ZzATEAT &0

oy w i s A
fagr @ famt & s ow &7 faqe e
7 M2

ot AT @ 2 AT H1T ATET
ar wwr 7 difar w@ite g9 foar
vy # 39 fF9T s ) w o
Tg EATE TH AT &, I AT FT T
THGT FH1 E AT K TANT 47 07 97
gr g
"After some discussion the Academic
Council decided that the paper answered by
the students in the language other than that
prescribed by the Academic Council need
not be evaluated ,and that the students be

deemed not to have taken the examination
in these sub-

jects.”

Tz "wAr 2 W w9 AaEd &
tfema o Arw T wEE ®
dfzw & AT | A7 WOHAT IAT AT HIT
AT AN § A1 AZ ATHAT I3 HFT |
7z @z fg=f v o= faan 2
"7 399 Fg7 arn & fowe e 6
qai fa@nrr A1 39 99 &1 AF a4
ST W IEET TET AT S R
g whEfuw Fffew & TovE@ § qo
&1 781 @ | wEhd weq 7, Jey S F
WeF ¥ ag A T aEs’ 5T
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9 T &, 41 a7 e darem mw
2z frsrr syawar foaet s=4r 21 s
FARE 1

st wamfy : @7 Wm0
faer & mar & A o wy 9% e

st WA 0§ foem @
AT { FFAT AZAT E, w0 A1 fae
M7 = Fifwg )

st wamfa @ w9 W aw Tt
TIAATOAT AT, F A 45 AT |

Y THATCEW ¢ AT ;T R AT
FW AT FT FE AT 45 AT |

=t womfa o 7T W 2
fzar mar & o< s ww &5 s

ot e - fEr §
T AT F W faer @ 9ue wEy
WU WD L AT AT HAA AT A
q = 7w fagam & 1 3% oW i
ST HHEAT § ag I g A

MR. CHAIRMAN: Pleasa sit down.
You have said enough.

St TEATCEAW : TNT ;T e
Zdlgmds A FafFT 7. .

Mr, CHAIRMAN: Will ycu please
sit down?

St TR ¢ A, o frar )

MR. CHAIRMAN: Please, Mr.
Rajnarain. Please sit down. 1 request
you to sit down.
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MR CHAIRMAN: No, no. Mr. Rajnarain,

please sit down. Shrimati Shakuntala
Paranjpye.

SHRIMATI SHAKUNTALA
PARANJPYE (Nominated): Mr.

Chairman, Sir
N LI (. GUE & TR 1 (I

SHRI G. MURAHARI (Uttar Pradesh):
Photograph.

MR. CHAIRMAN: Will you please not
interrupt?

SHRIMATI SHAKUNTALA
PARANJPYE: Sir, ,e find ourselves at the
moment faced with two very urgent problems.
One is the food situation and the other is the
population explosion. And one of the reasons
for this food situation is, I maintain, the
population explosion. We talk a lot, we give
very big allocations for settling these
problems. I would like now to place before
hon. Members and focu, the attention of the
country that the time has come, and very pre-
cipitatingly, when a line of action has to be
determined, and this line of action, Sir, is that
whenever we give any aid, any help, an,
amenity, to anyone, it is necessary to make
sure that that beneficiary is going to accept or
shoulder his or her responsibility towards
planning his or her family. I know that people
think that this is a kind of compulsion, that
this is a kind of enforcement. But I would like
to point out that every aid-giving agency has
the right to make sure that the beneficiary i
going to be more responsible thereafter and
not be more improvident after having received
that aid and not be in a position to come
forward again within a few months or even a
year with the hands out-stretched fo, some
more aid.

[THE DEPUTY CHAIRMAN in the Chair]

Unless this policy is accepted and unless
this is followed up, I do not
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think any aid, any help, will bring any relief to
anyone whatsoever. I want the Minister of
State for Finance to think seriously about it
because I know about it. The Food Minister
made a case and he promised Us that in Bihar
he was saving the children, that he was saving
the nursing mothers, the expectant mothers,
giving them extra food. Very well, I welcome
that. I congratulate him on his humanitarian
attitude. But, Madam, if at the same time the
Government does not tell these expecting
mothers, these nursing mothers, etc. "Well,
you have had enough so far, my good ladies.
Do not come to us again, do not bring into this
world any more children", it will not help. I
think it is necessary to tell them. I am not one
who does not like or love children. I am not
against children. I have two grand-children
and I love them. But one has to think as to
how many more the country can support. We
have already reached the danger stage. We
have already reached the limit, even more than
the limit. If we do not give serious attention as
to how we can educate the people about the
necessity of planning their families, I will say
that there will be endless trouble. This is a
kind of education. When I moved an
amendment that maternity benefit should not
be given beyond a certain number of children
my friends on this side raised a hornet's nest
saying that I am against the poor man or the
poor woman. Not at all. I think that families or
people who do not realise their responsibility
as to having a limi'ted number of children
should not get either increments or
promotions or election tickets. I am not a
member of the congress. But that has been
said by Mr. Dharia so often. He had even
moved a resolution in one of the AICC
meetings. But this kind of policy need; to be
seriously thought of because I feel that it is the
duty of evry aid-giving agency to make the
beneficiary more responsible and enable him
to carry out the duty as a citizen and not be
any more improvident or not. be a hep-oar
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[Shrimati Shakuritala Paranjpye.]

Now, I come to the grant that has i been
asked for, which has been men- | tioned in this
Appropriation Bill, for Rs. 5,60,000, under
Ministry oi Health and Family Planning. I
believe it is only for family planning, thig grant
of Rs. 5,60,000. Why, Madam? The Gov-
ernment has seen to it to create a separate
department for family planning Madam,
perhaps. You might think that it is very odd
that a person who has worked for the last 30
years in this field should think that a separate
department should not be created. But I do
think so. A separate Department of Family
Planning not only does no good but it hampers
ihe progress of achieving any result" as far as
thi; subject is concerned because family
planning or birth control is entirely wedded to
public health and medical services. Why create
a separate Department? Are we going to have a
separate Department and a separate Ministry
for Malaria Control, for Cholera Control or for
Small pox eradication? What is this separatist
tendency that we are developing that for
everything we want a separate Department or a
separate Ministry or an autonomous Board.
Madam, where are we going? Should we think
only of spending public money and not of how
to spend it?

Mr. friend, Dr. Phulrenu Guha, brought
out several points in her speech. I am not
going to touch on them because my time is
limited. But why create this separate
Department for Family Planning? I have said
so several time in this House. It is my duty
to repeat it and I repeat it. Why is it created?
It was created because the Government
realised that the progress that was made in
the sphere of family planning was not
adequate. It was a very slow progress. We
were not achieving any results. The popu-
lation was mounting faster than before. So
they say, "All right, spend more money.
Appoint more people. Create more posts.
Create a separate Departmer t." One day
perhaps they

[RAJYA SABHA]
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is not the way of achieving results. It is
entirely a wrong approach. In fact . they assess
their achievement by the spending. I know in
several meetings | have heard it said that the
allocation for family planning was "ot spent.
That means no progress was made. Is the
progress judged by the spending? Progress
ought to be assessed by seeing the number of
children that you have prevented from being
born, the number of sterilisations that were
performed. These are the things that one has to
evaluate. Now the planning is concentrated on
spending, spending, spending. All our budgets
are spending budgets. They are not budgets of
achievements. I am very sorry to have to say
that, 'A'adam. But this is what I have been
noticing year in and year out.

About the Family Planning Department—I
do not think I have sent a copy of my note to
the Minister of State. I will send one if he
wants one—they have upgraded several posts.
Formerly there was only a Director of Family
Planning. Now we have a Commissioner,
which means more expense. Formerly there
was no Special Secretary for -the Family
Planning Department. Now we have a 1.C.S.
Officer as the Secretary of the Family
Planning Department. Why, Madam'? All
these posts created at the top, all these
overhead charges are quite redundant. They
are unnecessary. And this is the way that the
Government is just spending public money
without thought. I think it is very unjustified.
I know they will say that it is only Rs.
5,60.000. But I know that more demands are
coming forward. I think Family Panning
ought to be completely integrated with Public
Health. I have said so before in this House. If
that was done, I have shown it in my note.
How many minutes more, Madam?

THE DEPUTY CHAIRMAN: Two
minutes more.
SHRIMATI SHAKUNTALA  PAR-

ANJPYE; I ,in wind up in two mirmtps T
will not ask for more time.
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Madam, the officers that already exist in the
Public Health Department, the workers, the
medical personnel and the public health
personnel that already exist there tney are
perfectly capable of delivering the ' goods. The
Vaccinator the Sanitary inspector, they are all
small people. They are not getting Rs. 3,000 or
Rs. 4,000 per month like your Secretaries or
Commissioners. But these are the people who
come in daily contact with the masses, with the
people of the country. They heve established
contacts. They can put it over to the masses,
they can approach them. They can convince
them ratner than these top people. I think we
should give them better emoluments.

The Public Health staff are very poorly
paid. The doctors are going daily on
strike practically. The nurses are going o,
strike. Why is it so? Because their emoluments
are niggardly Give them a decent wage.
Give the doctors, the  nurses the midwives
a decent living wage and ask them to do this
additional duty  of family planning.
Appoint more people. Why have an
allocation of Rs. 100 crores for family
planning in the Fourth Plan? And this
demand of lis. 5,60,000 is quite unwarranted
and unnecessary. Madam, just look at this.
They come to us after it is a fait accompli after
they have appointed all these officers. They
are there now. I have met them. They are
good people. But they are not wanted. I have
no grouse against them. I have no quarrel
with them. But they are not wanted for family
planning. For family planning we want people
who can contact the masses. I have told this
House several times. Let us have people who
have benefited from this programme,
people who have undergone sterlisation,
people belonging to the masses. They are the
people who should be appointed and not the
officers at the top to increase the overhead
charges.

Madam, I think my time is up and 1 do
not' want you to ring the Bill. But I do hope
the Minister will give his considered thought
to this and see if anything can be done to
reduce this
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expenditure and to integrate Family Planning
with Public Health. Also, as 1 said, the aid
should be conditional to the persons
shouldering his | her responsibility towards
this family planning.

THE DEPUTY CHAIRMAN. Mr,
Bhadram. Now each Member participating
in this debate will get rust ten
minutes.

SHRI M. V. BHADRAM (Andhra-.
adcsh): Others before were getting. 15
minutes each.

THE DEPUTY CHAIRMAN: I have to
keep the limit to 2-112 hours.

SHRI M. V. BHADRAM: I am the only
representative participating from) our group.

THE DEPUTY CHAIRMAN: Yes. You
begin.

SHRIM. V. BHADRAM: Madam Deputy
Chairman, I rise to oppose the Bill, While
doing so I would like to refer to the recent
agitation in Andhra Pradesh regarding the
location of the fifth steel plant. But I would not
like to go into the details  of the whole thing
but. Madam, an occasion came when there
were misgivings and misunderstandings about
the whole agitation. Madam Deputy
Chairman, during that agitation nearly 30
people have been killed in the police firing and
in the whole State communications were
stopped, be it air, land ot rail or water. It is
said that the agitation was brought about by
land speculators in that area. Also it was said
that it wa, partly due to the quarrels in the
Congress Party. But I  being an active
participant in that movement, I can
categorically and emphatically; deny both the
allegations. What is behind the whole thing?

Madam, we are told to treat the
various States as one. We talk sa
much about national integration and

planning. But when we go to the
I facts, "what is happening? The plan-
I ning is a planless planning. Itisa

I planning which will keep the backward
States always backward and only the



3869 Appropriation (No. 4)
Bill,1966

advanced States will get the benefit of the
whole thing. Madam, I will give you some of
the statistics of the whole thing.

Andhra Pradesh in population is 8 per cent,
and in area it is 9 per cent, of the whole
country. It occupies the fourth and the fifth
place respectively in the country. The State
has perennial water resources like the Krishna
Godaveri and the Pennar rivers and medium
rivers. The potential of the water resources is
150 million acre ft. of water. But only 26
million acre ft. of water is being utilised so
far. So enough water resources are still there
which are to be tapped. In this connection so
much hullabaloo was raised some time back in
this House about granting money to the
Nagarjunasagar project. This project, when
completed, will irrigate about 15 to 20 lakh
acres of land but it has come to the fag end
and we have spent about Rs. 115 crores and
another Rs. 25 crores to Rs. 30 crores are
required to complete it. While the dam is
constructed, the canals have not been dug. So
the water does not go to the land. The
Government says that there is no money to
complete the project. This is another instance
where the Centre is giving Andhra a step-
motherly treatment.

Regarding power potential, it has a
potential of 3,000 MW. At the end of the
Third Plan the installed capacity was 291.8
MW only. So, there is about 2700 MW of
power still to be tapped which will, if done,
change the entire face of the State. What is the
Central Government doing about it? The per
capita consumption of power in 1963-64 in
Andhra was 26 KW whereas it was 76 KW in
Madras, 50 KW in Mysore, 36 in Kerala and
the All-India average was 55 KW. We were
nearly half of the All-India average.
Regarding power consumption for industrial
purposes in 1961-62 the position was, Andhra
14 "<W. Punjab 50, Maharashtra 54, West
Bengal 54, Madras 33 and the All-India
average was 25 KW. Regarding
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minerals, the coal reserves are to the tune of
1320 million tonnes. Asbestos is virtually a
monopoly. Barytes is 1.7 million tonnes,
which is a monopoly in the country, iron ore
is 400 million tonnes. This i the mineral
resources position as also that of the water
and power resources.

Coming to what the Centre has done to the
State during the last three Plans. In the first
plan the outlay on industries for the whole
country was Rs. 46 crores and it spent on
Andhra Rs. 2.8 crores. In the Second Plan it
was Rs. 671 crores for the entire country and
it spent only Rs. 6.3 crores on Andhra. In the
Third Plan it was Rs. 1,564 crores for the
whole country and for Andhra it was Rs. 76.5
crores. Even if it is taken on a population
basis it should have been Rs. 128-2 crores in
the Third Plan. We do not know what will
happen in the Fourth Plan.

Even in the private sector, the outlay for
the whole country was Rs. 675 crores and in
Andhra it was only Rs. 25 cores. In the Third
Plan it was Rs. 1050 crores for the whole
country and only Rs. 55 crores spent in
Andhra.

The per capita industrial production in
Andhra is Rs. 10.1, in Maharashtra Rs. 86, in
West Bengal Rs. 80, in Gujarat Rs. 56.7, in
Madras Rs. 29.6. When the all-India average
is Rs. 29, in Andhra it stands at Rs. 10.1 only.
In 1963-64, in the industrial sector, that is,
mining, factory establishments and small
enterprises, contributed only 9 per cent, to the
State income against 19.7 per cent, in the
country. Andhra's  industrial  income
constitutes 3.5 per cent of the total industrial
income of the country. Out of this 3.5 per
cent., the major part comes from non-factory
establishments like tobacco cur-ring, edible
oil factories, etc. Factory establishments
contributed 36.4 per cent, of industrial income
of the State against 56.3 per cent, in All-India.
In 1950-11, the all-India per capita income was
Rs. 284 and in Andhra it was Rs. 256. There
was a difference of Rs. 28. After the execution
of Three Plans the all-India figure is



3871  Appropriation (No. 4)

Bill, 1966

[3 DEC

Rs. 366 and that of Andhra is Rs. 333 but the
difference also rose from Rs. 28 to Rs. 33.
This is the net result of the three Plans in
Andhra. Are we not justified in raising our
voice against the injustice that is being done
and which has been perpetrated during the last
15 years? The gap between the All-India per
capita income and that of the State income
has, after th, execution of three Plans, in-
creased from Rs. 28 to Rs. 33. If they have
any conscience, if they want to remove the
imbalance between State and State, they
should take serious steps and against the
injustice done, the whole steel plant
economics should be understood in this
background. It is only an expression of the
feeling of injustice done to the State which
was expressed in the form of agitation about
the steel plant but in various about the- steel
plant but m various other fields also the State
has been completely neglected. Take the
Nagarjunasagar project. Mr. Sanji-vayya has
announced at Hyderabad that zinc plant is
coming up. Now it is shelved. Regarding the
Kothagu-dam Fertiliser, nobody knows -when
it will come, whether the finances will *come
at all. Similarly about the South Central Zone.
A part of the State, which was the most
economical unit like Guntakkal Division and
others, was taken away to be retained in the
Southern Zone. This is the economics behind
the entire steel plant agitation. What was the
attitude taken by the Central Government in
this respect?

I may be permitted to state one fact. When
Shri Lal Bahadur  Shastri  visit-«d
Visakhapatnam in December 1965 he had
categorically stated that the opinion of the
Expert Committee would generally be
honoured and accepted by the Government.
That gave satisfaction to the entire Andhra
State. They were hoping that .hey would get
it. But some time in April and also in early
November there was a news reported to hav«
oeen given by Shri Kamraj, about Salem. No-
body in Andhra is against the Salem or
Hospet projects. On the other
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hand I may be permitted to state one fact. We,
the Communist Party, are proud enough to
say that when certain sections in Andhra were
against giving Madras to Tamil Nad in 1952,
our Party stood against the whole thing and
we said that it should form part of Tamil Nad.
In the 1952 elections, from the Centre of
Andhra a Bengalee was elected to the Lok
Sabha, from Vijayawada constituency. We do
not have such inhibitions. An hon. Member of
this House, Shri P. K. Kumaran, comes from
Kerala and he has been elected and sent to the
Rajya Sabha from Andhra Pradesh by the
Communist Party.

An HON. MEMBER. He is a domiciled
Andhra.

SHRI M. V. BHADRAM: Maybe, but he
has no house or wife or children in Andhra.

AN HON. MEMBER: He is a voter there.

SHRI M. V. BHADRAM: Maybe he i a
voter in Andhra.

SHRI M. PURAKAYASTHA
(Assam): When are you going to
resign?

SHRI M. V. BHADRAM: I will tell you
before I do that. I will take your advice also
and then do it.

During the days of the agitation I was in
Visakhapatnam when the firing took place on
the 1st of November. Ten people died in that
firing and altogether eighteen persons were
injured. Immediately after hearing the news
of the firing, we went to the place. It was a
shocking sight. Dead bodies were lying on the
road in pool of blood. All the eighteen
persons who were injured were injured above
the belt. None was injured below the belt.
That shows that the police shot
indiscriminately and they wanted to kill the
people. There was absolutely no incident at
all, no raid on the r>ost office where the firing
took place Aid most important of all, ng
magistrate had ordered that police firing. The
police had taken the law into their
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[Shri M. V. Bhadran.] own hands. The'y performance bond was not forthcoming no
wanted to kill the people, to terrorise the imports. have taken plac§ so far. The
people and they did it. But I may say here S.T.C. is, however, pursuing the matter
that in spite of all that, this movement will further."

continue and if the Centtral Government does .
not take serious  steps to remove the This was on 10th November, 1966. Then 1
imbalance that exists in various States, this fOHOWEd _up the matter with another
movement will go, on, whether it be in Andhra | question, I.e.-.

or Kerala or any other backward area.
This movement will continue from time to time.
Therefore, I request the Central Government to
take a serious view of the matter and plan so as
to give some weightage to those backward

"(a) whether it is a fact that the
American firm with wnom an agreement
was entered into for supply of sulphur is
not in a position to supply any sulphur;

States where resources are plenty and where (b) whether the American firm
development is possible. has ever dealt in supply of sulphur
SHRI M. P. BHARGAVA (Uttar before; ana

Pradesh): Madam Deputy Chairman, I had

(c) the name of the Indian officer
no intention of taking part in this debate, but

who signed the contract ¢n behalf of

certain facts came to my knowledge and I the S.T.C?"

thought I must place them before the House.

In this connection I would refer to two This was on tne 1st of December, only two

questions put by me in this august House and days back and the replies given were:

the replies given by the 'Government to " .

them. The first question was: (@) Yes, Sir.

"(a) whether any agreements were (b) According to th, information

signed during the last two or three years given by this firm to the officials of
for importing sulphur worth about Rs. 20 the S.T.C.,..."

crores from the United States of America;

(b) if so, whether any supplies have
been received against these agreements;
and

I would like the House to note the reply—

"(b) According to the information

given by this firm to the officials of
(c) if the answer to part (b) above be | > the S.T.C, the firm had business

in the negative, what are the reasons | associates with interest in sulphur

therefor?" mines in United States.

rhe replies that were given were these: (c) The Chairman of the State

"An agreement was entered, into by the Trading Corporation signed the con

State Trading Corporation with an tract on "behalf of the Corporation '
American firm in September, 1966 for . .
supply of 3,60,000 tonnes of sulphur <g> Now, several points arise out of these two
$ 65 per M. ton F.O B. (Stowed and questions. It is admitted that sulphur is in
trimmed) for a total value of Rs. short supply the world over and the S.T.C.
14.85,00,000, the C.LF. value being Rs. was anxious to ootam sulphur from wherever
20,13,61,680. they could. They deputed people to go round

) ) the world and find out where sulphur was
The contract inter alia provided for available. One of the directors of S.T.C. went

usual guarantees with regard to quality, to the United States of America and he was
inspection and analysis and also for a staying in New York to find out the
performance bond, in the form of a bank possibility of procuring sulphur from that
guarantee. As the country. There he comes across a party and

without finding out the” antecedents or
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the previous experience of the firm in dealing
with sulphur, he advises the Government of
India to go ahead, saying he has found out a
very solvent party who can supply sulphur to
the tune wanted by the Government of India.
Now what did the Government of India do?
On the 21st of August and on tne 25th of
August they sent cables to our representatives
in Washington to find out tne antecedents and
credentials and credit-worthiness of this party.
As soon as these crooks, those in this firm
knew that enquiries were being made about
them, to find out their ability to supply the
sulphur, they flew over to India. They land
here on the 1st or 2nd of September, 1966 and
they talk to the authorities in the S.T.C. The
S.T.C. in the normal course should have
waited for the reply from our Embassy in
Washington to whom they had sent cables on
the 21st and 25th of August. But that is not
done. The contract is agreed to with the firm
for the supply of Rs. 20 crores worth of
sulphur on the 5th September, by the
Chairman of the S.T.C. himself.

Probably the House may be aware that I
have been putting a number of questions about
the working of the S.T.C. and 1 have tried to
show how nepotism and corruption are
practised in that office. This case is one of the
most serious things that has come to light.
After the contract is signed, that same officer
who had advised that the firm is in a position
to supply sulphur and that they have been
dealing in sulphur, says that they have not
supplied one pice worth of sulphur to anyone
in the world. This is the state of affairs. The
same gentleman says this on the 2nd of
October, after the contract had been signed by
the Chairman of the State Trading Corpo-
ration. While he was in New York he thought
that the firm of Messrs. Oval Industries, could
supply the stipulated quantities of sulphur.
Noy, he finds them incompetent within fifteen
days. Within this period this officer changes
his ideas and they were found incompetent
and were not in a position to supply any
sulphur. The
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firm's financial standing also comes in now.
The financial standing of the firm, in spite of
their reported association with various other
well-known firms was in doubt. It is also
mentioned that the firm did not execute the
performance bond which was the main
condition for the contract to be operative.
Thus it can be seen that the firm had proved
to be totally unreliable. Now, what follow-up
action was taken by the State Trading Cor-
poration?

Now instead of admitting that a mistake has
been committed and we have been cheated
they try to justify that nothing has been lost, to
the country and that sulphur would come not
from this firm but from the other firm, but 1
may tell the House that the country has
already lost Rs. 9- 39 lakhs in opening the
letter of credit. That is a total loss already and
what the legal proceedings will bring in the
end nobody knows because we have come
across contracts after contracts where the
penal clause could not be enforced because
.there was som, flaw or other. I have brought
this fact to the notice of the Government to
impress upon them that this policy of not
trying to fix the responsibility will not do.
This is a specific case where the officer has
misled the Government of India without
making proper enquiries. If he was present
before the 5th September in the U.S.A., what
was he doing there? What report did he send
and how was it that after signing the contract
within fifteen days he came to know of the
true facts about the firm? What is required is a
thorough enquiry into the S.T.C. deals to fix
responsibility on the persons who are
defrauding the country of the very valuable
foreign exchange. If that is not done the
bunglings going on in the S.T.C. will
.continue. We have come across several of
them and it is high time that an enquiry is
ordered. I understand that there are strictures
about the working of the S.T.C. by the Public
Accounts Committee also. I do hope the
Government  will take all those
recommendations into consideration and
before long they will
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order an enquiry into the working of the
S.T.C. and it deals with a view to fix
responsibility on the officers concerned.

SHRr T. V. ANANDAN (Madras): Madam
Deputy Chairman, it is no -wonder that We
follow the British type of parliamentary
system in this country because we had a very
long connection with them and therefore I say
we have lost the originality of the Asokan and
Akbar administrations. We follow what has
been left behind by the Britishers in
submitting a budget, a supplementary budget
and then appropriation bills, etc. but we do -
not consider how we could get finances from
our internal resources. We go to foreign
countries for big loans on interest for our
development work but we do not seem to
realise what we can derive from our internal
resources. I do not blame the hon. Ministers
because they come and go but I would like to
impress upon the permanent administrative
machinery that they should apply their mind
on how we could derive extra income from
our own internal resources.

Madam, I can quote an instance. By a word
of the Ministry, by the Cabinet taking a
decision for merging the dearness allowance
into the pay paid to the workers of the
country, accordingly to my conservative esti-
mate a sum of not less than Rs. 100 crores
could be got in a year. I will explain this in
detail. There are about 25 lakhs of Central
Government employees and their dearness
allowance ranges from Rs. 47 to Rs. 100. If
we decide upon the merger, not of the entire
portion of the dearness allowance—because |
am of the opinion that if at all we can achieve
after the Fourth Plan, the status of 1960 and if
we take the status of 1960 into consi-
deration—at least 60 per cent of the present
deafness allowance could be messed into their
pay. If it is 60 per cent, arithmetically Rs. 40
per head is saved and a sum of not less than
Rs. 10 crores will come into the provident
fund accumulations and this
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amount you can use for the development work
in the country because you are not going to
immediately distribute the Rs. 10 crores
among the entire 25 lakhs of workers. If we
similarly take the State Government
employees there are about 40 lakhs of them in
the country who are getting equal
remuneration and dearness allowance and if
you merge 60 per cent of their dearness
allowance into their pay you will get another
Rs. 12 crores as their provident fund
accumulation. Then we have the industrial
workers in the private sector; they also number
about 80 lakhs. The basic pay in the private
sector is only Rs. 30 whereas their dearness
allowance ranges from Rs. 100 to Rs. 150. A
man in the private sector who retires after 35
years of service or at the age of superannuation
gets only aibout Rs. 1,000 or Rs. 2,000 as his
provident fund accumulation. We can control
the private sector who are now functioning in
this country after freedom with the Rs. 3,000
crores of the public exchequer which amount
is distributed among the various industrialists
in the country. They have grown up in the
country but they exploit the poor worker by
paying him Rs. 30 as basic pay along with a
dearness allowance of Rs. 100 to Rs. 150
which is of no benefit to him at the time of his
retirement. Therefore if a decision is taken for
the merger of dearness allowance into the pay
of thp industrial workers in the private sector
you will get not less than Rs. 80 crores. Of
course it needs a very strong will to do that but
I do not think our Government takes such
drastic action against these people because I
know they are allowing knowingly about Rs,
300 crores as uncollected income-tax arrears
due from these people. They are very liberal
with them. But Ave can get all this money by
issuing an ordinance today or tomorrow
mergiriR at least 60 to 75 per cent. of th®
dearness allowance paid to the private sector
employees and. Madam, my estimate is we can
get a hundred crores of mope" that way. TV?
Government can do it but they may say that
the pri-
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vate sector will not agree to this because they
will have «j pay extra retirement benefit.
Madan., the private sector in this country does
not pay anything out of its own pocket. It is
only from the work put in by the workers that
they get their profit. If they have to be paid
extra to that «xtent the profit will be reduced
and instead of declaring Rs. 10 lakhs as
profits at the end of the year they may declare
Rs. 5 lakhs as profits. Of course, to that extent
the bonus paid to the workers will be reduced
but I «do not think any worker in the country
w”l mind that if the Government were to
merge their dearness allowance into their pay
and stop the exploitation by the private sector
of the wage earners of this country.

Madam, I come to another question. We
have laid-down in our Constitution that we
should see that the destitutes are supported by
the Government. Some of the State
Governments do care for them while others do
not care even to give them an allowance of Rs.
20. There are so many destitutes who are over
70 years of age and who have taken part in the
national struggle but no-step is taken by the
Government to go to the rescue of these
destitutes. Their number is about one crore
and seventyone lakhs according to the
statistics furnished by the Government. These
eople must be supported.

There is one more thing. The villagers are
not at all benefited by the freedom. They do
not know whether the country is free and what
for Mahatma Gandhi conducted the national
struggle in the country. At that time we were
saying that freedom means that everybody
will have enough food to eat, everybody will
have enough work to do and everybody will
have enough houses to live in. But what do
we see today? We find in the cities people
sleeping on the pavements, people whom we
have not taken care of. All the same we say
that the planners have spent so much money
for social security purposes but who have got
all those bene-
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fits? Madam, I think the poor people, the
have-nots have not been benefited as a result
of our freedom for 19 years. Only the
moneyed people are bagging more and more
money and at the same time evading income-
tax also. We not only allow them to live but
we even do not take action against them. With
these remarks I support the Appropriation
Bills before the House.

1 P.M.

SHRI BHUPESH GUPTA; Madam Deputy
Chairman, I am very glad Mr. Bhargava
spoke on something which arose in this
House. So do I. I would invite the attention (f
the House to the proceedings of 16th
November in relation to Starred Question No.
181. There the question related to a letter
written by one Mr. N. S. Hoon to Mr.
Sachindra Chaudhuri, the Finance Minister,
and in that letter which I read out there was an
allegation which read as follows:—

"You have acted a; my counsel and
appeared before Justice A. N. Ray during
the years 1963 and 1964 in Haridas
Mundhra's suit No. 600 of 1961."

Supplementaries were asked and Mr.
Sachindra Chaudhuri prevaricated. He was
asked as the Minister to reply in this House.
There—I need not take the time of the House
very much—he tried to evade giving a
straightforward answer to the question that
was p"+ to him and I think it was very
objectionable on the part o'f the Finance
Minister to have treated this House in this
manner. When I asked him whether he was
not work-in'? for Mr. Mundhra as counsel he
said:—

"Thirdly, it is presir led that Mr. Hoon
has been my client. The correct position is
I am not going to say one way or the
other."

Now. I do not know why this simple thing
was even denied by the Finance Minister. He
could have said. "I did act as his counsel in
suit No. 600 of 1961."  The charge "is when
he was
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[Shri Bhupesh Gupta.] acting as Mr. Hoon's
counsel, he wrote in his letter:—

"You are at the same time giving advice to
Mr. Mundhra, against whom 1 filed suit No.
600 . . ." Anyhow the charge in that letter was
that "you are acting", Mr. Hoon said, "as my
counsel and at the same time you are giving
advice to the other party also" who is Mr.
Mundhra. These are the two parties involved.

SHRI AKBAR ALI KHAN: It is an
entirely different case.

SHRI BHUPESH GUPTA: You do not
know. Do not disturb me. I have got here the
photostat copy of the bill which was given to
the Turner Morrison and Graham Group of
Companies, of which Mr. Hoon is the
Chairman.

It says:

"Regd. No. 780(65. Royal Insurance
Buildings, 5 & 7, Netaji Subhas
Road. Calcutta.

Messrs.  Sandersons & Morgans, Solicitors.

Re Appeal No. 69 of 1964, Suit No. 600 of
1961 Haridas Musdra vs. Turner Brothers."

The Chairman is this gentleman, Mr. Hoon.
I have got the photostat copy of the entire bill.

SHRI AKBAR ALI KHAN; Madam, I
have put a specific question to Mr. Bhupesh
Gupta. A. counsel can be a counsel in one
case to one party and in another case to
another party.

THE DEPUTY CHAIRMAN: I think you
understand that.

SHRI BHUPESH GUPTA: That is what I
am saying, I am coming to that. It is the same
case. I know Mr. Akbar .Ali Khan, you are a
briefless barrister and so am I. I know that.
That is why time and again I am mentioning
suit No. 600, the same case. Here are the
photestat copies. You can examine them,
because nowadays you do not believe it. Here
you will find that in the first part of the bill
there is an
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entry for a substantial amount. Hi all  these
entries are here. Messrs. Sandersons and
Morgans claim from Mr. Hoon Rs. 24618/19.

THE DEPUTY CHAIRMAN: Is it relevant
to this?

SHRI BHUPESH GUPTA: I am saying it is
relevant. I am coming to that, to the Finance
Minister. I am just saying it so that the
authenticity of the document is not
questioned. I am sure you are not questioning
it. Hore in this bill at the last page you find
this entry: —

"Paid Counsel Mr. S. Chouu his fees to

advise and consultation— Rs. 1105.00.

Paid Counsel Mr. S. Choudhuri his fees to
apply and conference—Rs. 1105.00

Paid Counsel Mr. S.  Choudhuri

hi; fees to apear at the hearing on
4-12-63, 5-12-63 & 6-12-63—Rs. 5100
and consultation Rs. 85—Rs. 5185.00."
These are some of the entries made

in regard to that particular case

on top of this bill it is said, suit No.
600. Now, you will see it. Then, I
amtold .

THE DEPUTY CHAIRMAN: Mr. Gupta,
please speak on the Appropriation Bill.

SHRI BHUPESH GUPTA:' It i the
Appropriation Bill I am dealing with. I do not
trust even one paisa in the hands of the
Finance Minister. This is the criticism.
When he was talking about the State
Corporations, it was something. I am
definite it is appropriation. You remember
and I member during the Appropriation Mr.
M. O. Mathai was brought Don't you
remember, you were [ in this House. I
remind you of it. Here I say I am concerned
with the Minister, not as an individual.
All these things relate to the House. V Messrs,
Orr, Dignam seem to have written a letter
to Mr. Hoon. a copy of which again I have
got, which stantiates the case more or less that
he wa, given the fees in the same suit. Please
note this . . .
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THE DEPUTY CHAIRMAN: You
yourself have said "seems .to have written".
So, why do you want to say that?

SHRI BHUPESH GUPTA; Copy of the
letter is here. I am very cautious in this thing.
Let him deny it. I will be very happy. Now,
here this letter again I have got. I sent it to
whoever was there. I do it on authority with a
certified true copy, proper copy. I need not go
into that very much. It is quite clear. Messrs.
Orr, Dignam were using his services, both the
parties. Here we know the Finance Minister.
My point is he could have easily said: "I acted
as the counsel in that case." Why he evaded
and avoided an answer, I 670 not understand.
He should know that I am in full possession
of the copies of the Bills of the solicitors'
firms. Now, the entries for payments against
his name are shown. Let him deny it. That is
how the Government behaves.

THE DEPUTY CHAIRMAN: Now, only
two minutes and you must finish.

SHRI BHUPESH GUPTA: Do you think
the people can have faith when the
Government prevaricates in such a manner?
He could have easily come and put the cards
on the table, but he has not done it. In the next
elections I hope that Mr. Sachindra Chaudhuri
will not be advised to stand and we shall see
to it that he does not come.

Now. another point is, how the Government
functions. You know that we had Ambassador
Mr. J. S. Mehta in Peking. He was the Indian
Ambassador in China. Now suddenly we find
Mrs. Rama Mehta going to the United States
of America to study in the Haryard University.
This is public policy. I am not concerned with
their conjugal affairs. It was a sponsored
scholarship. Now, is it proper for the
Government to allow the wife of an
Ambassador to go to Harvard University to
study on a sponsored scholarship. According
to my information from Washington, it was
sponsored by the CIA, but cut
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out the CIA part of it. Now, this gentleman is
appointed as the Head of Policy in
Washington and his wife is back there again.
Now, is it good?

THE DEPUTY CHAIRMAN: Now, your
time is over.

SHRI BHUPESH GUPTA: No. One or two
things more. I am very brief. The third point
is this. Scandals I cannot give more.

THE DEPUTY CHAIRMAN: Speak on
the Appropriation Bill.

SHRI BHUPESH GUPTA: This
Government can never get scandalised. Here
you see the Ganju matter we raised. Mr. Ganju
is organising publicity for India, lecture tours
and so on.' Here he organised' a lecture tour in
favour of Mrs. Vijay Lakshmi Pandit for
which several thousand dollars were spent.
The folder I have got published in my paper
"New Age". That money is being spent. A
coloured folder was circulated and according
to my information from Washington about
$7000 were spent on that, whatever it is. You
find out. Many other things are there.

THE DEPUTY CHAIRMAN: That will do.

SHRI BHUPESH GUPTA: Now I come to
Durgapur. Why that will do? You have given
15 minutes to our group.

THE DEPUTY CHAIRMAN: Mr.
Bhadram himself said that he was the only
speaker.

SHRI BHUPESH GUPTA: I will take a
few minutes.

THE DEPUTY CHAIRMAN: When you
got up, you said you would be very brief.
You persuade yourself.

SHRI BHUPESH GUPTA; I do not make a
speech for less than an hour. I am very brief.
Surely I am brief. I know these are unpalatable
things, but enjoy these things a little. About
Vietnam, of course, you will not' object to it, |
believe; this is a policy
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[Shri Bhupesh Gupita.] matter. Why,
Madam, was the Consul-General of the
Democratic Republic of Vietnam prevented
from issuing the Press release on the report of
the War Crimes Commission of Vietnam?
They were about to do so and they were called
from the Embassy by the Foreign Secretary.on
November 11th and asked not to do such a
thing or publish anything which went against a
foreign power. If that is so, the Americans
should also be stopped. The A.LR. echoes the
"Voice of America" in dealing with Vietnam
matters, and they may reconsider it. In
Allahabad an exhibition is organised in which
anti-Communist, anti-Indian American
propaganda against socialism is going on
uninterrupted; whereas the Vietnam Consul-
General is prevented from publishing a report

THE DEPUTY CHAIRMAN: You will
have to wind up.

SHRI BHUPESH GUPTA: I am winding
up. Why this kind of thing?

THE DEPUTY CHAIRMAN: Mr. Bhupesh
Gupta, we have called one Member from each
Party. I thought that you were going to be
very brief, you were going to finish in five
minutes.

SHRI BHUPESH GUPTA: Let me finish.
But I will obstruct the proceedings of the
House. I will do, Madam, 1 will do, I shall
stop here, I shall carry out your orders, but
from now on till the session ends obstruction
will follow, obstruction not to the Chair but I
know how to deal with this thing. The
Durgapur Steel Plant Workers' Committee
elections have taken place. All the seats have
been captured by the representatives of the
Union which is not ILN.T.U.C. but the other
Union, and yet the ILN.T.U.C Union is the
recognised union after th, complete defeat of’
the Union of which Mr. Atulya Ghosh is the
Chairman. The other Union should be re-

[ RAJYA SABHA ]
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I will sit down, but do not expect from
us co-operation any more.

SHRI AKBAR ALI KHAN: T will ask one
question if you permit. As the time was not
there, you did not allow me to speak. I would
request the Minister to just answer whether
the statistics given regarding the economic
backwardness of Andhra Pradesh are correct
or not. If they are correct, what is the
reason?

SHRI BHUPESH GUPTA: Mad Deputy
Chairman, I have raised t point. I request that
the whole mai-ter should go to the Privileges
Committee. Why Mr. Sachindra Chau-dhuri
denied or prevaricated a clear answer which
he should have given in regard to his
appearing on behalf of Mr. Hoon and getting
fees from him? I have got the photostat .

THE DEPUTY CHAIRMAN: That
is a separate issue. \
SHRI BHUPESH GUPTA: I give

notice °fit.

SHRI B. R. BHAGAT: Madam, the hon.
Member knows how a privilege issue is
raised. So far as the Finance Minister is
concerned he is not in the town. The hon.
Member asked me to inform him but he is not
in the town, but certainly when he comes
back, he will deal with the points he raised,
and he will come to the Ho and request time
for dealing witl

As for the statistics, the difii is
that the statistics are not absoi

(Interruption.)

SHRI CHITTA BASU (West Bengal) :
What are absolute statistics what are variable
statistics?

SHRI BHUPESH  GUPTA:  What are
the statistics? Tell me wha the definition
of statistics? Let tell us. These are

Government tistics. He cannot answer like
that. Are  these Government  statistic not?
Do you deny the origin?

SHRI B. R. BHAGAT:
Member hear me.

Let the hon.
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SHRI LOKANATH MISRA: Are they as
clastic as the morality of the Congress
Members and Ministers?

SHRI B. R. BHAGAT: The statistics are
relative to a situation .

SHRI BHUPESH GUPTA: Everything is
relative to a situation .

THE DEPUTY CHAIRMAN: Order,
order.

SHRI B. R. BHAGAT: There cannot be a
very absolute thing.

SHRI BHUPESH GUPTA: What I say is

THE DEPUTY CHAIRMAN: Please sit
down. You are a student of economics.

SHRI BHUPESH GUPTA; I should teach
him economics. All statistics are relative

SHRI B. R. BHAGAT: It is entirely
different what interpretation is drawn out of it.
The hon. Member has drawn these
conclusions from the statistics for Andhra.
But some hon. Members from other States
will draw similar conclusions about their own.

AN HON. MEMBER: No, no.

SHRI B. R. BHAGAT: Not on the same
facts but I am saying the facts or statistical
information from the same State. When I say
relative, it is a question of either economic
growth or of the rate of growth or the
statistical thing of different States in the
country, and we have given information as to
what is the relative backwardness of each
State. I am only emphasising this point that
even regarding States like West Bengal or
Maharashtra or Tamilnad if the Members talk,
they say theirs is a vary backward State,
although States like .

SHRI AKBAR ALI KHAN: It is not a fact.
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SHRI B. R. BHAGAT: You have to take
each case in the background and the totality of
the situation. When a question was asked, |
have to give information as I know it, not as
the hon. Members want me to say.

A number of points have been raised in this
debate. I will try to deal with the general
points, but some of the specific issues which
have been raised by hon. Members I think
have been raised only today. I have not had
the time to get the information because they
are related not only to matters of detail but
also matters connected with the various
Departments. If I had known that these points
would be raised, I would have tried to get the
information. Therefore, the hon. Members
will excuse me .

SHRI LOKANATH MISRA: On a point of
order. Yesterday I had submitted to the Chair
that I would need the Home Minister and the
Food Minister to be present here when I spoke
because I would be dealing with certain points
that required their presence. In spite of my
previous notice if the Food Minister and the
Home Minister did not present themselves on
the floor of the House, that is none of my
business.

THE DEPUTY CHAIRMAN; You should
have told them what points you were going to
raise.

SHRI BHUPESH GUPTA: Why should I
tell them?

THE DEPUTY CHAIRMAN: I am talking
to Mr. Misra. The Ministers cannot have all
the information with them.

SHRI LOKANATH MISRA: He cannot
take the plea that he was not previously
intimated.

1 TrAATIA HIFATT,

Farfas gwa gaT 2

T
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THE DEPUTY CHAIRMAN: Yes, Mr.
Bhagat.

SHRI B. R. BHAGAT: So, I hope hon.
Members will not mind if I do not deal with
their specific matters in detail, those that they
have raised, or if I have ignored their points.
But I will certainly pass on those points . . .

sit TAATIEW - A EWR AT R
A § sy &wfm | _ !

SHRI B. R. BHAGAT: Fortunately, I have
been able to get some infor-' mation about the
two telegrams. I have just got the information.
It may not be complete. But that only shows
how anxious I was to get the information. But
the physical fact is that information may not be
available just out of the hat or in a moment.
Hon. Members should not blame me if I do not
deal with it.

SHRI LOKANATH MISRA: I would like to
know. It is a relevant point— whether the
Food Minister is in town or not or whether
anybody is representing him. I just want to
impress upon you—even if there is a directive
from the Chair—is it for the Minister to make
his own choice either to come to this House
or to stay out? Is it up bum?

[RAJYA SABHA]
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The DEPUTY CHAIRMAN: After hearing
what points he touches, only
then you can say.

SHRI LOKANATH MISRA: He is not
going to touch any point raised by me. This is
very important and very relevant. It is
inconvenient to him. My point ig whether a
submission made to you earlier to direct some
particular Minister to be present in the House
should be flouted by him. That is the point.

THE DEPUTY CHAIRMAN: You should
know that Ministers are also engaged
otherwise.

SHRI BHUPESH GUPTA: We have to sit
late.

THE DEPUTY CHAIRMAN: Mr. Gupta,
please. Mr. Bhagat, please continue.

SHRI B. R. BHAGAT: At the moment,
voting is going on in the other House.
Actually I got a message to be there. I have
excused myself.

(Interruptions.)

THE DEPUTY CHAIRMAN: Continue
please. We cannot go on in this manner.

SHRI BHUPESH GUPTA: I would like to
know. What is the definition of 'otherwise'?

SHRI B. R. BHAGAT: As for some
of the points ...

SHRI BHUPESH GUPTA: They are
fighting for election tickets.

SHRI B. R. BHAGAT: About economy in
expenditure, it was said by the hon. Shri
Bhandari who spoke the other day that
sufficient action had not been taken to bring
about the maximum economy in expenditure.
We have in this session itself given
information that every effort has been made
to cut down the expenditure of the
Government. And already the
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Finance Minister has given that information
that expenditure to the extent of something
like Rs. 91 crores has been cut down under
the different Ministries and that also a number
of other economy measures have been taken
up so that the net effect is that expenditure is
brought down to the maximum extent. And
there are no two opinions in regard to this that
at the moment when we are passing through
great difficulties it is necessary that every pie
that is spent must be absolutely justifiable and
useful. But it is a continuous process. I am
glad that the hon. Members are very alert on
Ithis. The House is anxious .

SHRI BHUPESH GUPTA: What about
that?

SHRI B. R. BHAGAT: We are trying to
bring about the maximum economy.

Then the hon. Member from Andhra
Pradesh spoke about the Nagarjuna-sagar
Project. This has received a very high priority.
And only last year we have decided that it
should be expedited instead of being spread
over a number of years, that it should be
completed as quickly as possible, SO as to
bring greater benefits .

SHRI M. V. BHADRAM: There is no
money there.

SHRI B. R. BHAGAT: The House will
appreciate that the then Finance Minister
himself paid a visit to Andhra Pradesh and on
his coming back, additional assistance was
given—Rs. 4 crores in 1964-65 was given and
in 1965-66, Rs. 10 crores additional were
available. To enable it to be- completed in a
shorter possible time, this year, that is in
1966-67, a provision of Rs. 8.50 crores was
made for the project in the State plan. The
State Government made a request in August,
1966 for additional Central assistance during
the current year on the ground that th, entire
provision for the year has already been spent.
The request of the State Government was
examined with reference to various alterna-

1334 RS—3.
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tives and it was decided to provide

accelerated assistance of Rs. 4 crores in the
current year. Therefore, during the last three
years, including this year, every effort ha
been made that where money is required, it is
being provided, So that the project is acce-
lerated.

Then, coming to the point raised by the
hon. lady Member, who is not there now,
about family planning, she is absolutely
correct that it is not through increased
Governmental expenditure or through the
appointment of certain officers or the creation
of a department that we will make an impact
on family planning. I have just returned from
a country which has made a great success of
family planning, that is Japan. What is said
outside is that it is done there through the
most violent method, !that is, by legal
abortion. That is not true. I discussed the
matter with those who are engaged in this
task, with those who have made it a great
success. They have reduced the growth of
population by 50 per cent. But the facts are
more important. This is their assessment. One
is the cent per cent literacy that is there. Th,
second is the mass media of communication,
either television or radio or public
propaganda. And because the people there are
educated they are able to receive the
information. They are attuned to it. Therefore,
if we have to create that kind of atmosphere,
it is somewhat difficult. We cannot have cent
per cent literacy quickly. But we have to
consider the point epha-sised by her. We have
to have a large number of dedicated workers,
particularly women workers, who can go out
to the villages, contact the people and create a

SHRIMATI SHYAM KUMARI KHAN
(Uttar Pradesh): On a point of information. Is
it not true that the population of Japan was
reduced by 50 per cent through legalised
abortions to start with? Now, legalised
abortion is not so necessary. The mass
media
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[Shrimati Shyam Kumari Khan].

comes in. But in the beginning it was only
through legalised abortion that they did it.

SHRI B. R. BHAGAT: That was also my
impression. But they did not accept it. It is
contradictory. They said that it was not due to
that only. I am only giving their assessment.

THE DEPUTY CHAIRMAN: She said
that it was through legalised abortion.

SHRI B. R. BHAGAT: They say, it is not
through legalised abortion. They just glossed
over it. The facilities were such that . . .

SHRI BHUPESH GUPTA: Just as you run
the Government, not legalised.

SHRI B. R. BHAGAT: Let us go back to
the point that has been raised.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh): Mr. Gupta, why are you interested
in it?

SHRI BHUPESH GUPTA: I am telling
about the Government.

SHRI B R. BHAGAT: Th, fact is that they
did achieve success in bringing down the
growth in population. We have to pursue that
and create a situation, , climate here, and also
organisation is absolutely necessary. And it is
very important that the standard of public
health which was emphasised by her is
absolutely important to be maintained because
unless we have almost a universally high
standard of public health, we cannot achieve a
successful family planning programme. So,
we need a large number of doctors, nurses and
voluntary workers and a very efficient or-
ganisation. And I think that everyone who is
interested in public affairs here has got to
create a situation, a climate, so that this
programme succeeds.

[ RAJYA SABHA ]
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Then, another point that was raised by the
hon. Member referred to the two telegrams
and he said that the first was about the import
licence for Rs, 1 crore to Messrs.
Commonwealth of Ludhiana. I have got this
information which has been given to me just
now. In 1963, import licence for Rs. 25 lakhs,
and not for Rs. 1 crore, was given to the firm
for importing wool tops.

SHRI RAJNARAIN: Ther, are two
firms.

SHRI B. R. BHAGAT: Well, I do not
know. I am reading out the information. They
were wool tops against barter deals. By the
time the goods arrived in India, the defence
requirements had been reduced. As the market
price was lower than the imported price . . .

SHRI BHUPESH GUPTA: On a point of
order, it is perfectly; all right for the Minister
to refer to that. He said, I am reading out the
information which is passed on to me. When
the Minister gives information in repiy to the
question or point raised, he has to own it as
his own statement and he cannot, disown it.
Therefore, I hope that we are right in
assuming that he owns up what he is reading
out and that the officials will not be held res-
ponsible but that he will be held responsible.

SHRI B. R. BHAGAT: I am only
emphasising the point, by raising a small
point of details and expecting an immediate
answer there is an inevitable handicap. Th,
hon'ble Member should also own the
responsibility for that. I own the responsibility
for what I say. If there is any inaccuracy I will
come to the House and say that this is the
mistake that has been done. It is better that in
a matter like this we follow the correct
parliamentary practice. If we do that, the
interest of public affairs will be better served.
The hon'ble Member should also understand
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SHRI B. R. BHAGAT: I am giving an
information.

St TEATCEAY : ATT F1HT A0
7 qfgr | 39K vw A9 07 2, uqE
THEATEH S |

ot dfo WRo WA : AT Al
HE T ATATAZN 2 |

Samwmfa ¢ AT El,
T "M F2 sa% fAx sr w9E

sHE
TR AT g az 3 &

SHRI B. R. BHAGAT: As the market prices
are lower than the market ! prices after paying
compensation to i the S.T.C. in the barter deal,
the firm has been allowed to sell the goods only
after actual users had refused to lift them. This
is number one.

About the second telegram pertaining to the
Indian Woollen Mills Federation licence for
importing wool tops of Rs. 2 crores issued for
the period October, 1965 to September, 1966,
out of this, wool worth Rs. 1.03 crores was i
meant for defence requirements. The wool has
been distributed to the various mills on which
the D.G.S. & D. placed orders for
manufacturing the articles required for thg
Defence Purchase Organisation. The balance ig
to be distributed to the actual user mills. That ig
the information that I have to give to the House.

ST TRATIDTN A AT FIT HAT
Artsg 5 fea fea fasrt & Tz am
THE DEPUTY CHAIRMAN:
enough.
SHRI B. R. BHAGAT: Now VZ apft TMT
JT? TrT Hit f | hon'ble Member, Mr.
Bhargava, spoke about the import of sulphur

from the U.S A, He" wanted to know why the
contract was signed in such a

That i
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hurry as to incur a loss. I shall look into thig
question and get the facts. And if there is
anything, if any irregularity has been
committed, I am suie action will be taken in
the matter.

I think these are some of the points that have
been raised. Then there is another point. I
would like to deal with it very briefly. That is
about the Rajasthan Canal Project. .1 would
not like to go into the details of it because the
details of the project are ' already known to the
House; it nas been given several times here.
The position is that the work on the project has
continued. The work has not stopped or been
delayed. The work On the project is continuing
as before and has not been stopped or slowed
down as mentioned by the hon'ble Member.

It may also be mentioned that in respect of
the Indus Water Treaty, India is making her
contribution of pound sterling to Pakistan.
The contribution is supposed to be made in
ten equal instalments. This is an obligatory
payment, and this has nothing to do with this.
We cannot get over that. I think it will go
against the grain or the honour of this country
that having come to an agreement wo should
back out of it. There is no intention of doing
so; we will not back out of it. But th, fear that
it is going to affect the Rajasthan Canal
Project or the tract that is being converted into
the granary of Rajasthan will be stopped or
slowed down is absolutely wrong. The work
is continuing. The work will not be slowed
down and every effort will be made to
quicken it.

SHRI BHUPESH GUPTA: If you continue
in office, the whole of India will become a
desert.

SHRI LOKANATH MISRA: Just one
point. The hon'ble Minister is completely at
liberty to avoid points that relate to other
Ministries and that are inconvenient. I have
specifically raised a point regarding his
Ministry. What about that?
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SHRI B. R. BHAGAT: Purchase of I
tractors.

SHRI LOKANATH" MISRA: You did
not deal with it. Have you become so much
demoralised that you are not even able to
deal with it?

SHRI B. R. BHAGAT: I do not carry all
the information. He asked about purchase of
tractors for which foreign exchange has been
given. I do not have that information with
me.

SHRI LOKANATH MISRA: Why do you

not collect it?
[

SHRI B. R. BHAGAT: I will give the
information to the hon'ble Member. I am not
an encyclopaedia of information all the time.
If the hon'ble Member gives me notice, I will
collect the information. If the hon'ble Mem-
ber had written to me, i would have given the
information. Presently I have not got the
information. I cannot produce the information
out of nothing.

THE DEPUTY CHAIRMAN: There are
two Appropriation Bills, No. 4 and No. 5. 1
will take up the first one first.

The question is:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1966-
67, as passed by the Lok Sabha be taken
into consideration."

T?ie viotion was adopted.

THE DEPUTY CHAIRMAN: We shall
now take wup the clause by clause
consideration of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

[RAJYA SABHA]
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SHRI B. R. BHAGAT: Madam, I move:
"That the Bill be returned." The

question tuas proposed.

SHRI K. SUNDARAM  (Madras): Madam
Deputy Chairman, i would like to point out that
we had been sanctioning these grants all these
years. But at least this time it is necessary to go
deeper into  the  expenditure made by this
Government. Mr. Bhar-gava has very clearly
pointed out how the S.T.C. has failed i, th,
sulphur deal and the Government has already
incurred a loss of Rs. & lakhs in the opinion of
th, L.C. The Public Accounts Committee
recently has brought to our notice a case where
defective tyres bought by the S.T.C. have in-
curred a I°ss of Rs. 25 lakhs. Now it is
scandalous that these tyres have been forced
on the Defence Department. Then the other day
the Commerce Minister has said that in the
yarn and fabric exports there is an estimated
loss of Rs. 16 crores.

THE DEPUTY CHAIRMAN; What you
are saying' is not a third reading matter.

SHRI K. SUNDARAM: 1 oppose this
Bill. At this stage it is no use our pointing out
these losses or doing anything. Just now the
diamond merchants all over the country are
opposing the sanction of licences to  the tune
of Rs. 20 lakhs. This means a lot of foreign
exchange loss and giving room for corruption.
These licences must be stopped. There is
no point in, the Auditor General or the Public
Accounts Committee coming forward after
two or three years pointing out defects
when we cannot do anything. Just yesterday
we saw one Ramgopal Gupta and some
other Gupta got away with only the cancel-
lation of their passports. Therefore,
Madam, I suggest that there must be
concurrent audit or some other immediate
steps must be taken, when this House points
out some defects, to stop these “akages;
otherwise any amount
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of grants that we may vote will go down the
drain. This will make up a few crores of
rupees at a time when we have to pay for
the food that would be imported, for the
cotton that has to be imported, or technical
equipment that ha; to be imported to keep
our industries going.

Madam, our exports have fallen to a very
great extent and there is no sign of any help
forthcoming immediately. There is no use
bolting the stable after the horse is stolen.
Therefore it is all the more necessary that
very strict and stringent measures must be
taken to stop the leakages immediately and
forthwith. Therefore this sanction should not
be made just now.

SHRI BHUPESH GUPTA: Finally we can
only make general  observations. 1 do not
wish to say anything nor is it necessary to
say much now on the eve of the general
elections. I think the best course for the
nation would be to give a staggering blow to
the ruling party and put it out  of office;
otherwise the country has no future,
certainly not in this national economy. If
ever there was a  time when any Ministry
should be given a new name, the present
Finance Ministry should be called the
'Ministry of Bankruptcy and Liquidation;'
because this is what they are doing. They talk
about economy on the one hand as we have
been told just now; on the other hand they are
indulging in thoughtless expenditure wastage
and so on. They talk about arranging  the
economic affairs but they are now
mismanaging it all along the line. Therefore, 1
say a change is needed and the country is
itching for a change and, therefore, it is
very very important, more again as we speak
on this Bill, to remind ourselves of where
things are going wrong. It is not because a
particular office or person is bad. The
whole thing is going wrong because of the
entire system over which they preside,
because of the manner in which they are
running the administration,

[ 3 DEC. 1966 ]

Appropriation uVo. 5) 3900
BiU, 19fc6

because of the callousness, cynicism and
decadence which besets this  administration;
the national progress ana advance is retarded.
To-day this Government is dragging us down
along with it. It is a strange thing  when
publicly it was known to the world that the
Prime Minister of the country did not have
confidence in tne Finance Minister, there
was a melodrama of resignation being given
and taken back and everything remains
where it was as if we are looking at a picture
of Johnie Walker. That is what is
happening. 1 would have thought that
after the  public exhibition of lack of
confidence by the Prime Minister in the
Finance Minister of the country which has not
been denied by the Prime Minister or anybody
in authority, the Finance Minister should
have himself said that he would no longer
continue in this office. If I were the
Finance Minister I would never even cross the
threshold of the Finance Ministry in a
comparable situation but they stick to the
office. This is the trouble and do you think that
from now till the genral elections people can
have confidence in this Minister at all wken
he has been told by no other than the Prime
Minister of the country 'You are not a suitable
man far the Finance Ministry'. Whether he is
suitable or not by other standards, I am not
concerned with at the moment. Therefore, I
say that things are going very worng. They are
demoralising the entire administration  and
the Government and why was it done? It
was because the syndicate operated. There are
syndicates, groups, alignments within and
around the ruling party and I do not know
today where the seat of authority of the State
Power is. I do not know but previously in the
Suth B~ck I could  see it in the chair
where Jawaharlal Nehru sat or in this House
there or in the Prime Minister's room. To-day I
have to  look to the seat of authority and
power in Jantar Mantar Road or in Sanjiva
Reddy's house or in Atulya Ghosh's Canning
Lane residence or at other places and find out I
where actually the power lies. That is
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[Shri Bhupesh Gupta.] the degradation of
our public life. What else could be a
greater decadence than this public exhibition
day-in and day out that these men  can only
take a collective decision, these men in
authority and power, only when they have
settled their factional quarrels and come to ,n
understanding with each other over the
breakfast table or over their dinner and  then
come to certain conclusions. Are we running
this great country in this manner? Is this the
way toruna  great nation like ours or to run
the finances of this country? Not  at all. in
Mr. Sachin. Chaudhuri, the Finance Minister
of the country, we have not the slightest
confidence just as we have no confidence in
the Government as a whole. The entire
devaluation  has failed. Yet they do not
have the moral courage to come and tell here
that they took a wrong step for which they are
sorry before the nation and they would like to
mend their ways by remedial measures and
other things but still these people, outmoded
people, in position of authority small men in
high places, want to tell the nation that what
they did was good. No, not at all. The entire
nation has rejected it. Up till now not one
Congress Committee in the country has
passed a Resolution endorsing the
devaluation although at the highest level in
the Government it has been endorsed.

Before I sit down I would like to say that I
do not want to say 'God' because I am an
atheist but what to say? Somebody should
save us from the hands of these corrupt,
inefficient power-loving Government which
does not know how even to manage its own
affairs. We should be saved from the hands
of the Finance Minister whose appointment
came not because of any merits but because
Atulya Ghosh decided that he should be in
the Finance Ministry as it would help
collection of the election fund. I am told Mr.
Chaudhuri is busy in Calcutta and other place
e helping his friend to raise the electio 1
funds. It is a serious charge that I make. Let
Mr. Chau-

[RAJYA SABHA]
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dhuri deny that his appointment was not
motivated by the desir, of the Congress
High Command to facilitate the fund
collections. Therefore, I sit down. As you
say I do not know what to say, I do not
know.

THE DEPUTY CHAIRMAN: Do not say
anything. You said that you do not know
what to say.

SHRI BHUPESH GUPTA: I am full of
indignation and anger. So, even my language,
my power of vituperation, whatever language
commond I have got fails when I look at this
Government of utterly corrupt, imcompet-ent
people running the country and holding the
nation to ransom, a Gov-I ernment which rules
by hooliganism. They are arresting M.L.As
and Members of Parliament everywhere, in-
dulging in hooliganism, telling others to be
non-violent, themselves being violent, having
a violent posture all the time. Therefore, I say
'Hell with this Government' and the sooner we
get rid of this Government, the better for the
country. Will you share my thoughts, Madam,
in this matter?

Fyaaafy
faaz s=m fam,
far 2.

TSI, g
Ta foar o

ol TEEEY : ZH A7 wq A
CAG I L1

AR gz A1 9% dfawv g

ol TWAOAN ;O wE G wA
FIAT § WA AE TETATATE |

T aN-alE: @ FEAT & oww
qgl Ao wifgm o SwE §

SHRI BHUPESH GUPTA: S,
veteran Deputy Chairman.

you are a
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Sl CHAATCAS I AHT F A

TN Z1 ZAFT 47 T TEA AT 997 A
fazad ® qor F¢ 4 6 @ifs zaw
qFFT QA AATA A | UF FIE wAT
AFH IFA AT TAAA ZAT F 1 AT
ZANFT AAAFT 7F AZ7 A3 WAF

-
s

Iqewmafa g8 Af=zw ¥ oaz
T A AZ T AFAT |
St TAATAN : HA AT waA

A1 faTng W oaw AT T wEE 12
AT oAT

5T @fo WTo
AR A A

W WE-ger

ot T 2, ZwEA 2

sy dto WITo WA ¢ odqT I

75 9T FET T |

TN TAE I AGl Fied
Faifa T2t Far i 2
ol THAATIAW © AT ZA9 AT FL

I=4m |

St Ag@ET WA Wma g
# 21 s e s

S TAATES ¢ uqF OF Tl
I AAT 2 | HIT 2|7 FTd AT H
HEAT TA AEA 4 ETAT aEey

Fifmer g R smEr s 2fama 2
FAT H AT | A WA 9ZA To dle
We THEA ATVAT AT AZT ZAA
A1 T qE Al anl wEd eheed
F oA A UF FAATH A AR F 96
qUAT AT | AT IAF T4 F ATE AT
T WA FI OAL GTIEAT ANAT:
Zf 3, S wEaT ¥ gad g, iR A
FHA G0 AT @ § 72 T@A f® Az
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A FRAT AT & | H FEAT AR

THT A3 § ZHA TATA IIEAT F, TTATAT

¥ Farfear awa 71 .

Iyawta ¢ 07 Az a1 92 dfea
% | H‘a’l’ q_( air-aiaill:ﬂ“'l EFT W
T OFT AR | AT ow@w ¥
fr# o7 wFar 2, 93 Ofza 7 7@ )

W TAATEAW : a7 HTAAT FAT
st & fawmr s wafaa 20 1 faaear

1965, 1 41 FaEifzar 3 ava fF
WHAT T F AT A T qur HaAr
AT ATA AZTHT AT FT HG T AT
# fr svwm ww v wfw s
F AAA { STHT FT AT |

THE DEPUTY CHAIRMAN: This is

not relevant at this stage. This is irre-
levant,

A TRAREY Zor

aw # )

qz  IAFT

Tmbtaa=azra?

ot TAAeE o oqu dfz f
S HETER JEE AT T

EicAREE e el e At v S R T
= TAACEY ;AT 4 i

AT AT . AWAT WAT A1 T fram
® gt w, #ifx 4 #2705

o e a1 2 mafwm W
F21 39 "qafag ox fzaeuz 2 e
T 3w WA AT [t o ow
o W A g 9w A
AAT 70 A TAFC AL T414 74 fIm
THE DEPUTY CHAIRMAN: During

the thirl rear_iing you can give only
general advice.

3904



3905 Appropriation (No. 4)
Bill, 1966

sff THAREAW : TEHT IEA AL
sarg W@ faar @ifE 9 am W=
TR gars 4Y | AT & gam Sr
ifeaT & o7 T (2319 & g
g fomgia ooy o et & &1 &,
THE AT W HA UF gAE T THEHL-
Foam fEw § 5 oo ey § ade
WM IEFT AE0 WAD AT 1 ar f
ag AT SRal g ogE awg & S
a2 T oag  wfqe aﬁg‘:n
gl g ¢ zafaw & @EAr Wwar g
f5 =@ @ &1 uF  Gar o A
famr a1 wfgr 1 swfEy wEsA@T
F qifedt & @7 § W9 ¥ 96E F Ay
¥7 3T A §

SHRI M. P. BHARGAVA: On a point of

clarification, I want to inform Shn Rajnarain,
that in -this very House, in reply to my
question about the same student, the
Education Minister has given the assurance
that his thesis in Hindi will be examined and
will not be rejected.

SHRI BHUPESH GUPTA: Mr. Bhargava,
you are always helpful.

st T o # oot wiE
qgE A AR ¢ and 5 @ 3w
farear st oY W @@t ovAEE W oFE g,
wrvarad fear &, 9 & @r & ar aE
gfaga A W% S
wEe J a1 wEna | fEar 2,
TR WH A W TH AT #, gawt
ol WA A1ZE FH G FT A A |

Jgawmfd ¢ IEEI
W& d4 2 |

O i

st AW THE 47 wEl
T § ==

"the students be deemed not to have
taken to examination in these subjects."”

[ RAJYA SABHA ]

|
|
|
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FA MWW a7 TEAF TH FAT 2 |
wfqa § 7z foar g 2 f =t Y
wifg #ofr 1 wfew w1 fawei
ufewrdt 7z #g 7 f wre wid fewdl
¥ QT T AT SHET AE /AT SO
geana & @ fem s osifegwm o
a1 # ag waa Wz §F oaTEe
1 59 are 7 o afet g 7
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gqewmfa : oumT A1 gz am

st TEHATOAW : dEe AW fwEE
T q9T WL 3 097 |

gagamafa : Faw dw foes
3w T At )
=t TR i ouz HAAT

QAT § & awmr & @69y 7 9@
gfea =91 91 ga% 41T §F 7
&1 a1 i Z Fifa e s
& are i oot fowmd ey 47, sa§
gag ¥ Emd g 9 w7 Sy
sfmar midT 7 dfasz 1 v agErg
& g & wwAm odigve famAr
o, 9% G449 ¥ F Gg1 grr Tz 7 )
# ag 9T wgan g fraad & o
FT 30, 40 FAW =T & BE-BIZ
wimfy &, 9% sor @, 9w
FI T @A A1 G § ITA 90 HE@EC
# &9 99 T 9, A% FA5 # 4l
femrs &t st @V 7 owr & &
AT ALAT ATZA ¢ A1 FAA & 9T ®
faw sozwT AT | AT EAT AT |EA
g7 w3 A% AW & A ¥ faend
i & ot W@ & 7 wafaw § s
wgal ¢ 7 5T w1 oF dar 9
Fat faam sy
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A1 AT gan 2, FAry wafw A 3w
IO HT OF Tah § w2 G w2
fecqr @ wre® & fadr suy 2 ool
IAFT W UF AT 9 W FF F, 4w
oAt TE w9 aFar

# g Fgar A g fF o7 q=r
S A T AT F ATC H AT AT g
freamr fammar ar o owod @ &
FIOHIT A7 7ewe o1 famr o7 2
WX ZAT AE AWEA & fF ey
gfear st & o arfas # fomr 2
fi zet afogas &1 #7 s 78 21
¥ ag arAr swrgar B oqwa w0
“gmg A fr @ # Fzara g,
A% ae # "@ &7 Far grfEy
|. g #LHIT Al AUTET A1 2
T o fawer S FT ST dew
Gt 3, W famEw art W ag s
wrar g f o awr o & s # oo
AT FTOT FE AT F AT AT qIFIT
TS AL A 7T FEET FC GrEl f
qg st @At g B s s s
oie fawer St & avc ® o ¥4 -
A g W Al qg FEEET g oar
TH

sy A A oy
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SHRI B. R. BHAGAT: Madam, I have
nothing more to say except that the hon.
Member over there has thrown a challenge that
he will go to the polls and the people will
decide. Certainly we have faith in the people
and the people will decide. In spite of all the
imaginary things that the hon. Member has
raised I may tell him that these things are not
going to fool the people. The people are intel-
ligent enough. He has thrown a challenge, as I
said, and we accept it. But in, a comparable
situation if a challenge is thrown in that
country in whose ideology he believes, the
government would not go to the people. Only
this Government says it will go to the people
and abide by their decision.

THE DEPUTY CHAIRMAN: The
question is:

"That the Bill be returned." The motion was -
adopted. THE DEPUTY CHAIRMAN: Now I
will put the motion about the next Bill.

The question is:

"That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India to
meet the amounts spent on certain services
during the financial year ended on the 31st
day of March, 1964, in excess of the
amounts granted for those services and for
that year, as passed by the Lok Sabha, be
taken into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: Now we
shall take up the clause by clause
consideration of the Bill.

Clauses 2 and 3 and the Schedule \ were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.
SHRI B. R. BHAGAT: Madam, I move:

"That the Bill be returned."
The question was proposed.

'
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SHRI BHUPESH GUPTA; Madam, I do not
want to say any general thing now. I omy want
to urge upon the Government to take seriously
the drought situation in Bihar and Uttar
Pradesh. They should make all forms of
assistance available to the people there and this
assistance should include food, certainly. What
is even more important is that these affected
areas should be declared famine areas, because
the Famine Code should clearly apply there.
The Chief Minister of Bihar has stated that 38
crore j>eople are affected in Bihar and the
Central Government has stated that taking the
two States together, some 70 million, people
are affected. This is a very grave situation.
Therefore, even if the elections are there and
other things are taking place, the Central
Government should render all assistance to the
drought-stricken and famine-stricken people of
Bihar and Uttar Pradesh and elsewhere. I
strongly object to their not declaring these
areas as famine affected areas, because you
should declare them famine areas in order to
own, up responsibility and unless famine is de-
clared in those areas many of the things that
need to be done cannot be done. Relief is
important and at all non-official levels.
Otherwise you cannot even touch the fringe of
the problem. Therefore, what is needed is to
mobilise the entire resources of the State to the
maximum possible extent. And if that is done
in a proper way then cooperation will be got.

And finally, I may tell you that many things
that are sent from here, foodgrains and other
things, are not reaching the villagers due to
corruption and malpractices at the inter-
mediate levels. Various people are taking
them away. The whole thing has to be treated
as on a war footing and this problem should
be dealt with as a socio-economic task in
which the best endeavour has got to be orga-
nised and I think the Government owes it to
its own conscience and to the nation that in
this hour of great distress and tragedy the
whole nation'jS' strength and
resources

[3 DEC.
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are mobilised, that the “entire resources of the
State are mobilised to bring succour and relief
to the suffering people of Uttar Pradesh and
Bihar and to bring about a basic, economic
change so as to make the people less
vulnerable to the onslaughts of nature, and in
the present case it is not only nature but man
is also responsible for what is happening.
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[ 1 Hindi transliteration.
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q 77 % gweziaT avrF & G afew

¢ A7 9T ST FEET A F FA 97

AT FIA FL K0T FAT =0fEm (]

S QRATOAN © q=H, qi fgaT .

IYANGEA - war e frgar 7
A AWIOAN g gyq zfa,
FUET AT =1 fur wie wa ay e
JMIWWE . owT G107 oTE F
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something new to say, you say but just getting
up every time is not proper.
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(Quorum bell rings.)
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THE DEPUTY CHAIRMAN: Now, there is
quorum and you may stop. Any reply?

SHRI B. R. BHAGAT: No, Madam.

THE DEPUTY CHAIRMAN: The question
is:

"That the BUI be returned."

The motion was adopted.

MOTION RE RESOLUTION RELATING
TO THE MODIFICATION IN THE DRAFT
NOTIFICATION TO BE ISSUED UNDER
SUBSECTION (1) OF SECTION 324 OF
THE COMPANIES, ACT, 1956.

THE DEPUTY CHAIRMAN: We go on to
the next one.

SHRI M. P. BHARGAVA (Uttar Pradesh):
Are we not rising for lunch?

THE DEPUTY CHAIRMAN: I think the
House should sit through. Since we are not
keeping to any time-limit, we should do away
with the lunch hour altogether.

PANDIT S. S. N. TANKHA (Uttar Pradesh):
It was already decided that the lunch hour would
be one hour instead of one and a half hours.

THE DEPUTY CHAIRMAN: I would
earnestly request hon. Members to see that if we
can keep to the time-limit prescribed, then we
could indulge in having the lunch hour. If we
cannot, then we must be able to sit through and
finish the business. Legislative business should
go through according to the programme, because
it is made in consultation with all the Parties. But
we have not been able to do it.



